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PARLIAMENT OF INDIA
Tuesday, 19th February, 1952.

The House met at Half Past Nine
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
RUBBER

*106. Shri Iyyumni: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of rubber that is
used for the manufacture of rubber
goods such as motor tyres, cycle tyres
etc., in India during the period from
1st April to 31lst December 1951;

(b) the number of factories in India
which manufacture rubber goods on a
large scale;

(¢) whether there is any substan-
tial difference in the prices of rubber
goods produced in India and out-
side; and

() what is the prevailing market
price of raw rubber in India and
‘outside?

The Minister of Commerce and In-

“produced in

dustry (Shri Mahtab): (a) 16,844 tons.

(b) About fifty.

(¢) So far as tyres are concerned
the ‘Indian market prices are higher
than the c. i. f. prices of correspond-
ing tyres of U. K. and U. S. A. origin.

Information in regard to other rub-
ber goods is not readily available.

(d) So far as the prices of Indian
raw rubber are concerned, the atten-
tion of the hon. Member is invited to
Notification Non. 80 S. R. O. 759 in
Part 1I Section 3 of the Gazeite of

394 PSD.
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India (Extraordinary) dated the 21st.
May, 1951. The f. 0. b. Colombo and
Singapore prices of first quality sheet
rubber were Rs. 216 and Rs. 218 per
100 lbs. respectively in January, 1952,
while the controlled price of the cor-
responding variety of Indian raw rub-
ber is Rs. 128 per 100 lbs.

Shri Iyyunni: May I know what
vercentage of the rubber produced in
India is being utilised for the manu-
facture of rubber goods in India?

Shri Mahtab: All the rubber pro-
duced in India is used up for the
manufacture of rubber goods.

Mr. Speaker: The hon. Member
wants to know what percentage of
the indigenous rubber is used for
tlhg_q’manufacture of rubber goods in
ndia? )

Shri Mahtab: The entire rubber
India is used for the
manufacture of rubber goods.

Dr. Deshmukh: Is Government
aware of the fluctuations in the prices
of tyres and would the hon. Minister
be pleased to tell the House what are the
reasons for such fluctuations in the
prices?

_ Shri Mahtab: I don't think there
is any such fluctuation. Although
there is no control over the price of
{yres, nevertheless a sort of control
is being exercised and therefore I
don’t think there is any kind of fluc-
tuation in these prices.

Dr. Deshmukh: Does Government
fix the prices of motor-car tyres?

Shri Mahtab: Government approve
of the prices which are fixed by the
manufacturers themselves.

Dr. Deshmukh® Haye they been re-
vised during the last few months?

Shri Mahtab : About six months
back they were revised.
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Shri Amolakh Chand: What is the
number of factories in Uttar Pradesh
manufacturing rubber goods and what
is the subsidy or protection given to
this industry?

Shri Mahtab: I do not know
whether there is any large scale fac-
tory in U. P. Such large scale fac-
tories lie in West Bengal and if the
hon. Member will put down a separate
question I shall collect and give him
the information.

-Dr. Deshmukh: Is it a fact that due
to the last revision, the prices of
tyres have been raised and if so, by
wl';at per cent. have the prices gone
up

Shri Mahtab: I am not able to give
the percentage off-hand; but the
prices were raised to a certain extent
on account of the rise of the price of
raw rubber which we allowed some-
time ago on the representation of the
rubber growers in South India.

Shri Amolakh Chand: May I know
the amount of protection or sub-
sidy granted to these factories that
produce rubber goods?

Shri Mahtab: There is no protec-
tion to the rubber industry. The
price of raw rubber is controlled and
on account of this control the manu-
facturers approached Governmentto
approve of their prices and this is a
sort of mutual understanding. Al-
though there is no law to control the
prices of manufactured rubber goods,
Government still takes an interest in
it to see that ihe rubber growers are
given proper prices for their produce,
and I don't think there is any pro-
tection for rubber manufacture here.

Shri Amolakh Chand: Do Govern-
ment give any subsidy to these
factories?

Shri Mahtab: No subsidy is given
to them.

Shri Iyyunni: May I know whether
there is any other country in the world
where there is this control of the price
of rubber?

Shri Mahtab: Sir, this has_been

discussed many a time in this House.
As soon as the control over the price
of raw rubber is removed, there is no
doubt our rubber will go down.
I have already said our rubber prices
are higher than the prices elsewhere
and we have maintained, that price
gince the war in order to encourage
the growth of rubber here. If the
control over the prices is removed,
Indian rubber will be swamped by
rubber from other places.
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OI1L REFINERIES

*110., Shri Alexander: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) whether the Government of
India have entered into agreements
with foreign firms for the installation
of oil refineries in India;

(b) what are the main features of
the terms of the agreements;

(c) in what proportion the capital
will be contributed in each case; and

(d) when the Refineries are expect-
ed to start work?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) Yes.
The Govermment of India have ac-
cepted the propusals put forward by
Standard-Vacuum Oil Company, and
Burmah-Shell for the establishment
of Oil refineries at Trombay Island,
Bombay.

(b) The main features of the pro-
posal are:

(i) Both the Oil Companies will
form Indian Companies, which will
own and operate the reflneries.

(ii) The Companies will be exempt-
ed from compulsory acquisition for a
period of 2) years.

(iii) They will be exempted from
certain provisions of the Industries
(Development and Regulation)Act.

(iv) They will be free to make
their own arrangements for the im-
port of Crude Oil and for the distri-
?u;ion of the refined products in
ndia.

(v) They will train an adequate
number of Indian personnel in re-
finery operations for employment in
the refineries.

(vi) They will make available by-
products of the refineries to sub-
sidiary Indian industries.

(c) Standard-Vacuum: Cumulative
preference shares of the refinery Com-
pany, amounting to 25 per cent. of the
issued capital of approximately Rs.
15 crores will be offered to Indian
investors, while ordinary shares of
the Company will be owned by
Standard-Vacuum of New York.

Burmah-Shell: Out of the total
capital employed in the business. which
will be about Rs. 22 crores, Rs. 20
crores will be made available by the
Burmah-Shell Organisation and Rs.
2 crores will be offered to Indian in-
vestors in the shape of cumulative
preference shares.

-
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(d) Standard Vacuum Oil Company
hope to bring their refinery into actual
production by the end of 1955, ‘where-
as Burmah-Shell expect that their
reflnery will commence operation by
January 1956 and reach full produc-
tion by July 1936.

Shri  Alexander: May 1 know
whether Government has any super-
vision or control over these concerns?

Shri Gadgil: There is no control so
far as the management is concerned:
and whatever control is there is what
is usually exercised over other
concerns in this country. but as I said in
reply to part (b) (iii) they will be
exempted from certain provisions of
the Industries (Development -and
Regulation) Act, namely, sections 9, 10
and 11 which deal with interference
for mal-administration and mis-
management.

Shri Alexander: In view of the
laree population and the existing un-
employment in  Travancore-Cochin
and Malabar. do Government propose
to ask any one of these companies to
have their refineries situated in the
South, near Cochin harbour or any
such place?

Mr. Speaker: This question hardly
arises out of the main question.

Dr. Deshmukh: May I know what is
meant by “adequate number of Indian
personnel” occurring in part (v) of the
reply? Who will determine this
adequate number?

Shri Gadgil: Sir, “adequate” means
adequate and the exact magnitude
of the. number will depend on the
circumstances of each case.

Shri Alexander : What is the target
of production expected to be achiev-
ed and within what time?

Shri Gadgil: The Standard-Vacuum
expect one million long tons per an-
num and the Burmah Refinery will
reach 1} million long tonms.

Dr. Deshmukh:, May I know
whether any restriction has been
placed on the employment of person-
nel, especially of foreigners by these
two companies?

Shri Gadgil: The general wunder-

tanding is whetever trained Indian
)s)eisonngb is available that will be

employed.

Dr. Deshmukh: And of course,
there is no such trained Indian per-
sonnel at present.
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Shri Gadgil: Then foreign person-
nel will be employed, obviously.

Shri Shiva Rao: May I know
whether the terms of the agreement
which the hon. Minister read out pro-
vide for the use of Indian crude oil
and the utilisation of Indian tankers?

Shri Gadgil: Yes, the position is
like this. An understanding has been
arrived at between the companies con-
cerned and the Government of
India that whenever Indian crude oil
is available it will be used. and
secondly, if Indian-owned tankers are
available, they will also be used. And
not only that, the companies have
agreed to the non-use of tankers from
fn(t;ptries which discriminate against
naia.

Shri A. C. Guha: What arc the rea-
sons which induced the Government
to exempt the companies from certain
of the provisions of the Industries
Development Board?

Shri Gadgil: The reason is that we
presume that these companies will be
viirell managed and hence the exemp-
tion.

Shri A, C. Guha: Is the assumption
correct that Government has given
ample powers to the companies to go
on with their work without reserving
any powers to themselves to interfere
in the event of mal-administration?

Shri Gadgil: I do not share that
view.

Mr. Speaker: That is not the proper *
interpretation of the Minister's reply.

Shri Kamath: Did India have any
talks, formal or’ informal, with the
Governments of other countries be-
fore entering into an agreement with
these two companies?

Shri Gadgil: There are no other
companies worth negotiating with.
These were the companies which were
already operating in the fleld of
distribution.

Mr. Speaker: The Member was
referring to other Governments.

Shri Gadgil: No.

Shri A. C. Guha: From what
countries crude oil would be imported
by these two companies?

Shri Gadgll: These conpanies im-
port crude oil from the area in
which they have been carrying on
their operations in the Persian Gulf,
Abadan and other places.



167 Oral Answers

Shri J. N. Hazarika: How does the
operation of the Burmah-Shell re-
finery compare with the refinery of
the Assam Oil Company in respect
of costs and how does it affect the
consumer?

Shri Gadgil:- For such a long ques-
tion I require notice! .

Shri Amolakh. Chand: May I know
whether CALTEX, IBP and SOCONY
also approached the Government of
India to enter into negotiations for
the establishment of their refineries
in Bombay?

Mr. Speaker:
hypothetical.

Order, order. It is

PEPPER

*111, Shri Alexander: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that there
is a fall in the price of and demand
for pepper in foreign markets and if
so, the reasons therefor; and

(b) what steps, if any, are taken by
Government in the matter?

The Minister of Commerce and Indus-
try (Shri Mahtab): (a) Yes, inter-
national prices have tended to show
a decline since September 1951, and
this has been generally reflected in
the Indian prices. The demand has
been inelastic.

(b) There is obviously _nothing that
- Government can do in this matter.

Shri Alexander: May I know
whether the high duty had anything
to do with the fall in price? :

Shri Mahtab: There was a question
on the subject before and I explained
then that the duty had nothing to do
with the prices but that the prices have
gone down in the international market.
Our duty has been existing since
March 1951 and it has nothing to do
with the prices.

Shri Alexander: May I know
whether the high prices have induced
consuming countries like America to
find out substitutes for pepper?

Shri Mahtab: No substitute has
been found, though sometime ago we
did here of synthetic pepper. The
fact of the matter is that Indonesia
has come into the market and also
éhe consumption in U. S. A. has gone
own.

Dr. Deshmukh: Does not the Gov-
ernment think that lowering the duty
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on pepper in the same way as was
done in regard to the jute duty will help:
the producers of pepper?

Mr. Spcaker: Order, order.

Shri S. C. Samanta: May I know
whether the answer was in regard to
red pepper or black pepper?

An Hon. Member: There is no red
pepper, only white and black.

Mr. Speaker:
to black pepper.

The answer referred

FREE SALE QuoTA oF CLOTH

*112. Shri B. K. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) what were the allotments of the
free sale quota of cloth allowed to
ﬁ;isl{s in different States during the year

(b) what was the basis of such allot-
ments; and

(c) whether the States were allowed
choice in the selection of varieties?

The Minister of Commerce and
Indusiry (Shri Mahtab): (a) Upto
the 31st May, 1951, mills were per-
mitted to sell 1/3rd of their total pro-
duction to buyers of their own choice;
since 1st June, 1951, the proportion
was reduced to 1/5th.

(b) The free sale concession was
allowed with a view to avoiding ac-
cumulation of stocks with the mills
and at the same time allowing normal
trade channels to function.

(¢) Under the free sale concession
the mills are permitted to sell cloth
to buyers of their own choice. The
selection of varieties is, therefore, a
matter for settlement between the
mills and the buyers.

Shri B. K, Das: Under part (a) I
wanted to know the allotments made
to different States but that has not
been answered.

Shri Mahtab: Since the inception of
the system of free sale allotments are
not made. Mills are allowed to sell
wherever they like and through
whatever agency 1/5th of their pro-
duction. Sometime ago the propor-
tion was one-third and now it is 1/5th
and that has helped the States. There
are States where free sale cloth goes
in abundance and somewhere they
do not go. The same amount of
control is exercised by regulating the
transport. That is being done since
September last.

X
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Shri B. K. Das: Is it proposed that
the system of free sale will be dis-

continued?
Shri Mahtab: We are going to re-
view the whole position with regard

to free sale in March as soon as the
new Governments in the States are

formed.

Shri B. K. Das: What are the consi-
derations that are leading the Go-
vernment to review the position?

Shri Mahtab: It is a periodical re-
view. I think in August last we had
a conference of all the State Ministers
on this subject.

Sbri J. N. Hazarika: Since when
this free sale of cloth has been given
effect to?

Shri Mahtab: Since July 1951.

gl S ) cylls iy
S e bth ' & Lin &
2yt a3tS S pund g0 £ 4285y
Ut e S ol Pl S L
- 2 }th
[Khwaja Imait Ullah: Will the
Government make it clear whether
the free sale quota is one-fifth of the

total production of mills or one-fifth
of any special variety of cloth?]

st wgA@ : FYL FT ATH WIE-
77 &7 L § AR Ig 9T METRE @

FRm T@dr &

[Shri Mahtab: It is one-fifth of the
total production of cloth which is ful-
Jy under Government control.]

?alth & yae cf S
[Khwaja Inait Ullah: Is it one-
fifth of all varieties of cloth?]
Wt vgew : gow feew @
w7 &1 jth & uw weq wv

X g Fog WA |

[Shri Mahtab: Yes, one-fifth of
every variety of cloth, raw and used

Shri M. Naik: How much of the
free sale cloth is being exported by
the mills?
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Shri Mahtab: The export comes
out of the 1/5th production. I gave
the other day the export figure, name-
ly that last year we exported about
844 million yards. Whatever be the
quantity of export. it comes out of
the 1/5th of the total production.

CoorER's CAMP

*113. Shri A. C. Guha: Will the
Minister of Rehabilitation be pleased to
state:

(a) the number of displaced persons
in the Cooper's Camp (District Nadia—
West Bengal) and the number staying
there for over a year, for over six
months and for over three months;

(b) the relief or dole that is being
given to them and the total monthly
expenses incurred thereon;

(c) the monthly pay bill of staff;

(d) whether any scheme for rehabi-
litation of these displaced persons is
operating and if so, the monthly rate
of displaced persons rehabilitated; and

(e) whether work or subsidiary
source of income is available to the
displaced persons in the camp?

The Minister of State for Rehabi-
litation (Shri A. P. Jain.)):
(a) Total |
camp population.

Displaced persons who have
been in the camp for over one
year. . . . . .

Displaced persons who have
been in the camp for less than
one year but over 6 months.

Displaced persons who hdve
been in the camp for less than
6 months but over 3 months. 2,100

(b) Apart from free housing and
clothing and medical and hospital
facilities, displaced persons are given
monthly doles at Rs 12 per adult and
Rs. 8 per child, one-third of which is
given as dry ration. The total month-
ly expenditure is Rs. 3,83,000.

(c) Rs. 42,000.

(d) Monthly rate of dispersal is
about 7,000. These displaced persons
are sent to various places in West
Bengal where the rehabilitation
schemes are in operation.

(e) About fifty displaced women
are doing tailoring in a work centre
and some displaced persons are en-
gaged in shop-keeping.

Shri A. C. Guha: Is it not true that
this camp was originally destined to
be only a transit camp, where refuge-
es were to be detained only for six
weeks?

24,862

6,000

15,062
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Shri A. P. Jain: It was meant to
be a dispersal camp. The refugees
stay there immediately on arrival
and as soon as possible they are sent
to the rehabilitation centres.

Shri A. C. Guha: May I know the
reason why so many refugees have
been kept there for more than a year?

Shri A. P. Jain: The reason is
obvious. There was a large num-
ber of refugees. The zamp population
at one time went to about 2 lakhs
and 10 thousand in Bengal. Bengali
refugees show a geat disinclination
for going outside Bengal. There is
limitation of space in Bengal and so
it is not possible to rehabilitate every-
body within a short time.

Shri A. C. Guha: Is it not true that
the arrangements and facilities avail-
able there for the refugees were only
suitable for .a transit camp where
people can stay for about six weeks,
and now that these peogvle are being
kept there for over a year is it not
necessary for Government to revise
those conditions?

Shri A, P. Jain: I do not agree
with the hon. Member that conditions
in a transit camp are different from
conditions in a permanent camn. The
buildings there are all pucca buildings
and all arrangements are the same
whether a refugee has to stay there
for six weeks or six months oreven
twe years. .

Shri A. C. Guha: May I know the
number of *agricultural refugees who
have been staying there for over a
year?

Shri A. P. Jain: I want notice for
that. .

Shri A. C. Guha: May I know the
average death rate in the camp?

Shri A. P. Jain: I want notice for
that too.

Shri S. C. Samanta: Mav I know
whether the displaced persons dis-
persed from this camp have subse-
quently come back to it?

Shri A. P. Jain: We do not aliow
persons who have been dispersed to
come back to the same camp.

Shri A. C. Guha: Is it true that
there have been ‘many cases of T. B.
in this camp?

Shri A. P. Jain: Not many. There
may have been some cases.

19 FEBRUARY 1952
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INDIAN FILMS IN PAKISTAN (IMPORT)

*114. Shri Joachim Alva: (a) Will
the Minister of Commerce and Industry
be pleased to state how many Indian
films have been held up from being
exhibited in Pakistan?

(b) What restrictions have the Gov-
ernment of Pakistan imposed on the
import of Indian films there?

(¢) What penalties have been im-
posed on the import of Indian flims
into Pakistan?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Govern-
ment have no information.

(b) and (¢). Under the Indo-Pakis-
tan Trade Agreement of February
1951, import of Indian films into East
Pakistan is allowed free of licensing
restrictions. Import into West Pakis-
tan is, as provided under the same
Agreement, subject to such restric-
tions in Pakistan as are applicable to
imports of films from other countries
in the sterling/soft currency area. It
is also understood that apart from
the usual customs duty of six pice per
linear foot, the Pakistan Government
have imposed a penalty of Re. 1 per
foot on unauthorised imports of Indian
films and are also charging a sales
tax at the rate of 2C per cent. of their
imported value.

Shri Joachim Alva: Have any re-
presentations been made by these
various exporters of films to the Go-
vernment of India that they may re-
present their case to the Government
of Pakistan?

Shri Mahtab: The answer is inthe
affirmative.

Shri Joachim Alva: Are Govern-
ment aware how many of these flims
were produced before 1947 and how
many have been produced rince
partition?

Shri Mahtab: I cannot give off-hand
information, hut so far as our un-
official reoort goes, the Pakistan
Board of Film Censors is not passing
Films featuring Prithviraj and Raj
Kapoor and our High Commissioner
there has taken uyp this matter with
the Pakistan Government.

Shri Joachim Alva: Are Government
affording any facilities to the ex-
porters of Indian fillms to go to Pakis-
tan and represent their case to that
Government?

Shri Maktab: The plain fact 1s that
so far as East Pakistan is concerned,
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the Pakistan Government are not
placing any restriction whatsoever on
the import of Indian films into East
Pakistan. So far as West Pakistan
is concerned, there are some film
industries there and in order to help
them, the Pakistan Government are
discouraging the import of Indian
films there. This is the plain fact.

Shri Kamath: The hon. Minister
mentioned that all films (featuring
Prithviraj and Raj Kapoor are ban-
ned by Pakistan Government. Does
that mean that all films featuring

these two actors are banned? What.

_exactly did he mean?

. Shri Mahtab: Our report is that
* ilms featuring Prithviraj and Raj
{ Kapoor - are not allowed there. I do
s not understand what it means. 1
'“E cannot also say how many fllms there
¢ are featuring these two heroes.

MEeENACE oF WiLp ANIMALS IN Co-
OPER’'S CAMP

*115. Shri A. C. Guha: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that some
children of the displaced families in
the Cooper’'s Camp (West Bengal)
have oeen killed by wild beasts;

(b) if so, the number of children
killed or attacked;

(c) the wvariety of wild animals
which made the attacks and if any of
these has been killed by the camp
authorities;

(d) since when and up to what date
these depradations took place; and

(e) whether any preventive mea-
'sures have been suggested by the camp
authq’rities and/or taken by Govern-
ment?

. The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Yes.

(b) Ten children were killed.

(c) Nc one saw the wild animal,
but it is believed to be a hyena. No
animal has been killed by the camp
authorities.

(d) From 3rd September, 1951 to
30th December, 1951.

(e) Prevemtive measures
by the camp authorities are:

(1) Openings in Nissen huts were
barricated at vulnerable points in the
camp;

adopted
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(2) Fires were 1lit at strategic
points to scare away wild beasts;

(3) Shikaris were deputed to kill the
animal and a reward wag announced
for killing it. ‘

Shri A. C. Guha: Is it true that the
camp authorities have asked for fenc-
ing ot. certain portions of the camp
bordering on jungle area, and if so,
may 1 know what action has been
taken on that request?

Shri A. P. Jain: I have no infor-
mation about this particular sugges-
tion, but all possible precautions were

taken and I have already enumerated
them.

.

Shri A. C. Guha: I was not able to
follow the answer to part (d). Since

when and up to what date did the:
depredations take Dlace?te s

Shri A, P. Jain: From 30th Septem-
ber 1951 to 30th December 1951.

Shri Kamath: How much money
has been disbursed by way of ‘reward

to these shikaris who have succeeded
in killing these hyenas?

Shri A. P. Jain: Unfortunately, no
shikari has succeeded in killing the
hyenas.

.

The Minister of Works, Production

and Supply (Shri Gadgil): .
Kamath there! )i Send Mr

INDIAN JUTE Goobs IN U.S.A.

*116. shri A. C. Guha: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the price at which Indian jute
goods are available in the U.S.A.
market attgr paying the export duty
and other incidental charges;

(b) whether it is a fact that conti-
nental jute goods are available in the
U.S.A. market at a price cheaper by
Rs. 10 per 100 yards;

(¢) whether it is a fact that the
U.S.A. merchants are making increas-
ingly larger purchases of jute goods
from continental markets; and

(d) if so, what steps Government
have so far taken in the interest of
the Indian jute industry?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
landed price of 100 yds. of Indian Hes-
sian, 40”X100z. construction, in New
York is about Rs. 108-10-0 based on
ﬁ)aslgutta quotations for 13th Februarp
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(b) and (c) Reports have been re-
ceived that Continental goods are be-
ing sold at prices cheaper than Indian
prices. These reports are under

investigation.

(d) The question of modernisation
of mills with a view to improving
efficlency and introducing economy in
production is receiving attention.

In addition to this reply, I would
draw the hon. Member’s attention to
the Government’s Press Note which
has been issued to the Press this

morning.

Shri A. C. Guha: May I know since
what date fhe attention of Govern-
ment has been drawn to the fact that
the continental hessian goods are
selling cheaper than the Indian goods?

Shri Mahtab: As a matter of fact,
the jute industry is very much under
supervision and we have been care-
fully examining the position from
time to time and whenever necessity
arose-to take some steps we have taken

them.

Shri A. C. Guha: Is it true that for
nearly two months the U. S. A. has
not practically sent any order to India
but has been purchasing jute goods
from the continental markets?

Shri Mahtab: I do not know the
xact period, but as soon as it was
found out that Government had to
take some steps in order that our in-
dustry may compete with the
continental markets, we took steps
immediately and in time.

Shri A. C. Guha: May I know if
the Government has made any en-
quiries about the volume of business
transacted in hessian goods by the
U..S. A. during the last two or three
months and compared it with the
previous orders from U. S. A.?

Shri Mahtab: All these facts have
been taken into consideration and
they are always under watch. I can
assure the hon. Member that Govern-
ment will not lag behind in taking
steps whenever steps are necessary to

be taken.

Shri Kamath: Have any complaints
been received from U. S. A. to the
effect that shoddy jute goods have
been exported by our merchants here?

IyShrl Mahtab: No such complaint
with regard to jute magufactures has

been received.
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Revisep CLOTH PRICES

*117. Shri M. Naik: Will the Minister
of Commerce and Industry be pleased
to state how the prices of cloth as last
revised compare with those ruling in
the month of January, 1951?

The Minister of Commerce and
Industry (Shri Mahtab): The percen-
tage increase in prices ruling from
1st January, 1952, compared to the
prices fixed in January, 1951, is as
follows:

Coarse . . 8°3 per cent
Medium 113 per cent
Fine . . 48 per cent
Super fine . 23°1 per cent

Dr. Deshmukh: Do the figures re-
present an increase or decrease?

. Shri Mahtab: His question itself
is about the rise, and the figures are
about the rise,

Shri M. Naik: May I know how
often these revisions have been made
during the last year?

Shri Mahtab: According to the
Tariff Board formula, the prjce re-
vision takes place in every quarter
and we invariably adopt the formula
prescribed by the Tariff Board.

Shri M. Najk: In revising these
prices, may I know whether any re-
presentative from the consumers’ side
is taken?

Shri Mahtab: As I have already
said, the Tariff Board has prescribed
a formula and we strictly adhere to it.
That formula takes into consideration
the prevailing price of cotton, the
labour charges and other factors. We
simply fill up those columns and there-
fore no representative of the consu-
mers is necessary to point out how
these columns should be fllled up.

Shri M. Naik: Is the hon. Minister
in a position to state whether there
may be any fall in prices in the near
future?

Shri Mahtab: As soon as there is a
fall in cotton prices or there is a re-
duction in the wages of labour, neces-
sarily the prices will come down.

Shri S. N. Das: To what extent is
the rise due to increased cotton prices
and to what extent to other factors?

Shri Mahtab: The only reason for the
rise is the increased cotton prices.

Dr. Deshmukh: Is the Government
contemplating reduction in prices of
cloth in view of the fact that cotton

prices are going down?
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Shri Mahtab: I cannot say any-
thing in this matter but as I have al-
ready stated any hon. Member can
have a copy of that Tariff Board re-
port and know the formula of price
fixation.
likelihood of prices of cotton affect-
ing cloth prices, I cannot make a fore-
cast at this stage.

Shri M. Naik: May I know whether
quality control of cotton production has
in any way affected prices of manu-
factured cloth?

Mr. Speaker: The hon. Minister
just replied to that question.

Shri M. Nalk: 1 want to know
whether quality control of cotton pro-
duction has in any way affected the
price level.

Shri Mahtab: If there is any
defect in quality control the quality
of cloth will deteriorate. With re-
gard to prices, so far as Indian cotton
is concerned its price is controlled;
so far as foreign cotton is concerned
its prices are not under our control.
All the prices, both with regard to
Indian and foreign cotton. are taken
into account when the prices of cloth
are fixed.

e gl LS &) eaglds Aq.,é
wie BB (S S 2 plae &
2 2 Sl e pelae gl AP
oS Loy Vo 2 aay S S
- @S o i S

[Khwaja Inait Ullah: What is the
reason that there has been an increase
of 83 in the prices of coarse cloth,
whereas an increase of 3-3 only has
taken place in the price of medium
cloth though prices of coarse are less
than those of medium?]

Shri Mahtab: I cannot discuss that
Tariff Board formula here, but it the
hon. Member wants to know the
details he can see me at any time, or
we have got the price structure copy
of which I can lay on the Table, which
will show how these prices are fixed.

Pandit Kunzru: How has the hon.
Member made sure that the rise in
prices of textiles is entirely due to
the rise in the price of cotton?

Shri Mahtab: Because the prices are
controlled by the Government and it
1s the Government who fix up the

therefore, Government know
deﬂmtely how the prices are fixed.
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Crotn (EXPORT AND IMPORT)

*118. Shri M. Nailk: Will the Minister
of Commerce and Industry be pleased
to state the up-to-date figures, both in
value and quantity, of exports and
imports of cloth made during the
current financial year?

Minister of Commerce and
lndn:try (Shri Mahtab): A statement
is laid on the Table of the House.
[See Appendix I, annexure No. 17.]

Shri M. Naik: May I know what
are the normal requirements of cloth
in India?

Shri Mahtab: India’s internal re-
quirements of cloth amount to 4,400
million yards per year.

Shri M. Naik: May I know how
much of it is met from our own pro-
duction?

Shri Mahtab: At present there is
no import of foreign cloth to meet
our requirements. The imports
shown here  represent umbrella
cloth, typewriter ribbons and other
similar kinds of textiles which are
imported and not the ordinary us-
able cloth.

Shrl M. Natk: May I know whether
in view of the shortage which still
exists in the country Government do
not, contanp}ate any import from
outside?

Shri Mahtab: Government do not
contemplate import of any kind of
foreign cloth.

Shrimati Ammu Swaminadhan: The
Minister just now mentioned that
there is no import of cloth in
Indfa. How can the Government
explain the large quantities of foreign
cloth that can be had in any market
in India today?

Shri Mahtab: The reason is this.
About three or four years ago there
was one O. G. L. under which foreign
cloth used to be imported from
foreign countries. The term of that
(o) is now over but even then
those who had their previous contracts
with those foreign firms are bringing
the cloth into India. Recently it has
been found out that some of these
firms are extending the veriod of that
contract indefinitely and steps are
being taken to terminate the periods
of those contracts which were made
under the O. G. L. of 1947 and there
is no likelihood of those contracts
being extended further.

Shri B. K. Das: May I know how
much of the exports shown here is
due to our trade agreements with
other countries?
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Shri Mahtab: 161 million yards on
account of trade agreements and the
rest as ordinary exports.

Dr. Deshmukh: Is it a fact that
our merchants have been more clever
than our Government in this matter?

Mr. Speaker: Order, order.

Shri M. Naik: - May I know whether
there are other importing countries
who do not require any commitment
from our side and at the same time
are willing to export their goods to
India?

Shri Mahtab: I do not know.
CLOTH FOR BIHAR’

*119. Shri S. N. Das: (a) Will the
Minister of Commerce and Industry be
pleased to state the quantity of cloth
supplied to the State of Bihar during
the year 1951 giving monthly figures?

(b) What was the monthly quota
fixed for the same period?

(c) What proportion of the total
quantity of cloth was unpopular cloth?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and
(b). A statement is laid on the Table
of the House. [See Appendix I, an-
nexure No. 18.]

(c) All intended cloth releases to
Bihar in each month are invariably
scrutinised in the first instance by
the Commission Agents acting on
behalf of the State’s nominees, be-
fore actual releases are effected.
There is thus no question of any
‘unpopular’ cloth being released to
the State.

Shri S. N. Das: May. I know to
what extent cloth supplied during
this period hmet the requirements of
the Government of Bihar as regards
“popular” cloth 1like dhoties and
surees?

Shri Mahtab: I have made it plain.
I have got the full figures with me

to show that the Bihar nominees -

themselves rejected large number of
bales of cloth and they selected bales
from the rejected bales of other States.
That shows they used their dis-
crimination there, and that it is not that
they were compelled to purchase
something from this stock. The hon.
Member, if he is very curious to know
these tricks of trade, may find out
if there is something wrong with those
Bihar nominees.
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Shri 8. N. Das: May I know whether
the hon., Minister is in a position to
state what weré the requirements
stated by the Bihar Government re-
grading dhoties and sarees?

Shri Mahtab: I cannot give that in-
formation offhand but so far as the
Bihar Government are concerned it
seems they have been satisfled with
the supply made to them.

Shri 8. N. Das: May I know whether
‘Government has received any protest
from anywhere, either from the Go-
vernment or from the consumers, that
even now the purchasers are compell-
ed to purchase “unpopular” cloth to-
gether with sarees and dhoties which
they require? .

Shri Mahtab: The Bihar Govern-
ment has not made any protest to us
and I do not think the consumers
can be compelled to purchase any kind
of cloth, If the hon. Member gives
me specific instances I shall certainly
draw the attention of the Bihar Go-
vernment to these illegal activities of
the dealers.

Shri Kamath: The statement, Sir,
laid on the Table shows that so far
as the months of May, June, July and
October, November, December were
concerned, the quota released exceed-
ed the ouqta allotted to Bihar. What
is the reason for this special release
and was the quota allotted to other
States adversely affected thereby,
especially of Madhya Pradesh?

Shri Mahtab: No, the other States
were not adversely affected but
special representations were made by
the Bihar Government that in view of
the decteriorating economic conditions
there additional quotas should be given
to Bihar to improve the conditions
there. Accordingly additional quotas
were given without adversely affect-
ing the conditions of other States.
Some amount of cloth is always kept
in reserve in order to meet this kind
of a situation.

Shri Kamath: During the last year
did any other State or States make
similar special representations and
was any special release made for those
States also?

Shri Mahtab: Yes, I think so. West
Bengal, for instance. During the time
of the Pujas they made a special re-
quest for additional quotas and that
was accepted. I can readily remember
that. If the hon. Member wants to
know how many States made such
special requests, if he kindly gives

notice I can give that information.
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[Khwaja Inait Ullah: Are:the Go-
vernment aware that the buying agents
purchase cloth rejected by other States,
not for the henefit of the people of
that State but for their own profit
and compel the people of Bihar to
purchase unpopular cloth?]

Shri Mahtab: The problem is now
understood and we are taking all
steps to see how these malpractices

can be stopped.

T awAreRa ey . @ AEAg
#ft wEET oY ag aw @ § fw
ot Iri A oweIr frear § 97 TrwA
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FFT AT gFFAT X I § a7 I
JTT AREA TAT a7 A3 ar &z
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feam agi < 2 1 FA1 qTAAT WA
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[Babu Ramnarayan Singh: Is the
hon. Minister aware of the fact that
when a person goes to a cloth dealer
to draw his cloth ration he is told that
if he wants a certain number of yard
of ‘markin’ cloth, he shall have also to
purchase the same number of yards
of chintz? I request the hon. Minister
to state clearly whether such a rule
is in force there]

‘[Shri Mahtab: 9 a<® 1 fAgw
NI AHN 2 | Oy g frew A
wive  dfrg § fog aw@ fe
FAgd oferr 7 FgIE A
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stew € | (There is no such
rule. This is an illegal practice like
the Abwab practice in Zamindari
areas.) Sometimes the Zamindars,
as the hon. Member knows very well,
collect illegal taxes. The remedy for
this kind of practice is the same here
also.

Shri S. N. Das: Does the hon.
Minister know what is the total
quantity of cloth supplied to Bihar
out of the free sale quota allowed to
the mills?

Shri Mahtab: If the hon. Member
gives me notice I shall supply it, or if
I can get half an hour’s time I can find
it out. But the free sale quota has gone
freely to Bihar while it has not to
many other Provinces.

Kostr PRoJECT

*120. Shri S, N. Das: Will the Minis-
ter of Planning be pleased to state:

. (a) whether the Planning Commis-
sion has considered the report of the
Expert Committee on Kosi Project; and

(b) if so, whether the Kosi Project
1l_f’llas ‘}Jeen included in the Five Year
an?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes

(b) The Project is likely to be in-
cluded in the Second Part of the five-
Year Plan.

Shri S. N. Das: May I know
whether the Government of Bihar has
been consulted by the Planning Com-
mission with regard to the recom-
mendations made by the Expert
Committee?

Shri C. D. Deshmukh: I cannotsay
whether they have been consulted or
not.

Shri 8. N. Das: May 1 know what
are the recommendations made by the
Expert Committee regarding this pro-
ject?

Shri C. D. Deshmukh: The original
proposal was to build a dam at_a
place called Barakshtra five miles
above Chatra, and the dam was to be
783 feet above rock foundation, and
the power potential was 1.8 million
kilo watts, and the dam would have
taken twelve years for construction.
That scheme was found to be unsuit-
able by the Committee and they have
evolved a scheme of constructing a
storage dam of medium height called
the Palka dam further down-stream
some nine miles from Chatra, ' and
this dam will have a hydraulic height
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of 85 feet and a storage capacity of
1.8 million acre feet. It will irrigate
400,000 acres in Nepal and 2.27 million
acres in Bihar, and it would be pos-
sible to generate 91,000 kilo watls.
but for the present it is proposed to
provide for the production of only
40,000 kilo watts in the first stage.

Shri S. N. Das: May I know what
is the estimated expenditure?

Shri C. D. Deshmukh: Rs. 66

crores.

Shri S. N. Das: May 1 know how
this expenditfure will be shared by
the Governments of Nepal and Bihar
and the Central Government?

Shri C. D. Deshmukh: Nothing has
been decided in the matter of sharing
the expenditure. I do not know if the
hon. Member referred to the Central
Government—there is no reason why
the Central Government should share
the expenditure. As for the sharing
between Nepal and Bihar, it has not
yet been settled.

Shri Kamath: The Finance Minister
stated that this Kosi Proiect is likely
to be included in the second part of
the Five Year Plan. Is the House to
understand that no final decision
has been taken by Government as
regards the inclusion of this Kosi
Project in the Plan—is it a tentative
decision or a final decision?

Shri C. D. Deshmukh: Well, the
first part of the hon. Member’'s ques-
tion, I think, was referring to the Plan-
ning Commission and .the second part
to Government. The Planning Com-
mission has to finalise its recommenda-
tions not only in regard to this scheme
but in regard to the whole of the plan,
and it is only after that that Govern-
ment will take a decision.

Shri Kamath: But has the Planning
Commiission not finalised its recom-
mendations in regard to the Kosi Pro-
ject at all.

Shri C. D. Deshmukh: Well, it will
be part of the finalising of the Report.
The finalisation of the decision in re-
gard to the Kosi Project will of course
precede the publication of the final
version of the Plan, but they have not
yet finally decided.

Shrl.B. K, Das: Is the investigation
regarding the new scheme over and
is the plan ready for execution,or is
it still under investigation?

Shri C. D. Deshmukh: The report
of the Committee has been received,
and what I said is based on the report
of the Committee.
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Shri Shiva Rao: May 1 know
whether any project estimate has been
drawn up and whether this figure of
Rs. 668 crores which the inance
Minister stated is on the basis of that
estimate?

Shri C. D. Deshmukh: The Advisory
Committee’s business was not to give
a project estimate. Their business
was to give an estimate and a rough
outline. When finally the work is
sanctioned or before the work is
sanctioned it will be necessary to
have a proper project estimate.

Mr. Speaker: We will go to question
No. 104, first in the list.

SETTLEMENT AND CONCILIATION
oF DEBTS

*104. Shri S. N. Das (on behalf of
Shri Jnani Ram): Will the Minister
of Rehabilitation be pleased to state:

(a) the number of cases flled up
till December, 1951 by displaced
persons for settlement and conciliation
of debts under the Displaced Persons
(Debts Adjustment) Act, 1951: and

(b) the amount involved in such
cases?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a) and (b)
The Act came into force only in Decem-
ber, 1951. Tribunals thereunder were
appointed in some States in Decem-
ber, but in most of them in January,
1952. In the circumstances, it is too
early to call for the information.

Ri1VER 1SLaANDS (DISPUTE WITH
PAKISTAN).

*105. Shri 8. N. Das (on behalf of
Shri Jnani Ram): Will the Prime
Minister be pleased to state:

(a) whether the dispute with
Pakistan regarding the two islands,
Daikhowachar and Salapara, in the
Brahmaputra has been finally settled;
and

.(b) if not, by what time the final
settlement is expected?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) No.

(b) By the end of April, 1952, when
the joint demarcation now in progress
is expected to be completed.

Shri S. N. Das. Mat)l" Ittl;nog tth?
nature of the proposals that the Centra
Government !?as made to the Pakistan
Government for the seitlement of
this dispute?
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Dr. Keskar: There is no question
of proposals. A theodolite survey is
being carried out of the area on the
basis of the general boundary lines
that had been fixed. and it is this for
which the Government is waiting now
to give a final decision on the subject.

Shri M. Naik: May I know whether
these islands were under the occupa-
tion of the Pakistan police sometime
back and whether they are still under
their occupation?

Dr. Keskar: An agreement has been
arrived at between the two Govern-
ments that the Pakistan police which
had illegally occupied these {wo
islands should be withdrawn; at the
same time the Pakistan Government
insisted that from a certain island which
they disputed as belonging to them
the Indian police forces should also
be withdrawn, pending a final settle-
ment. '

Shri A. C. Guha:
other islands of the Brahamaputra
which are under dispute with the
Pakistan Government and, if so.what
is heir number?

Dr. Keskar: I da not think there
are any islands, but two places—I am
not able to say whether they are
islands—were occupied by the Pakis-
tan police and a digpute is going on
with regard to these two places also.

Shri A. C. Guha: May I know the
total area and the population of these
two islands?

Dr. Keskar: I would require notice
for that. but I might informy my hon.
friend that these islands are conti-
nuously changing their area because
they are in the middle of the Brahma-
putra and after every flood the area
changes and sometimes they are
practically wiped cut, sometimes they
become very big.

Shri Kamath: What stage has the
dispute with regard to those other
places reached?

Dr. Keskar: The boundary line is
being investigated in detail. I mean
the same procedure was followed as
was followed with regard to these two
islands, that we protested to the Pakis-
tan Government and the Pakistan
authorities on the one side on the
spot and the Indian authorities on the
other side came together, discussed this
question and detailed survey maps
and ' revenue maps have been called
for to settle the disnute.

Shri Bharati: Is there any name for
the two places mentioned by the
Deputy Minister?

Are there any

Dr. Keskar: I can give the names if .

my hon. friend is interested. One
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is called Baral Bhata and the other
is called Rajya. Chara.

Shri Kamath: Has the investigat-
ing body been constituted at district
level or at governmental level?

Dr. Keskar: The ordinary procedure
is that with regard to all these disputes,
the district authorities on both sides
come togethe{ and if they are not able
to settle it, then, it is sent to higher
authorities.

Shri A. C. Guha: The hon. Minister
stated that there was an agreement
that the Pakistan forces would be
withdrawn. May 1 know whether
the Pakistan forces have actually been
withdrawn or not?

Dr, Keskar: No

Shri A. C. Guba: How does that
agreement stand now, Sir?

Dr. Keskar: The agreement is that
as long as the Pakistan police have
not been withdrawn, we will not also
withdraw from the other island about
which dispute is going on and in any
case settlement cannot be arrived at

until the Pakistan Police is with-
drawn.

Mr. Speaker: The question list is
over. .

WRITTEN ANSWERS TO QUESTIONS
WooL (IMPORT)

*107. Shri Balmiki: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the countries from which wool
has been imported during the period
fzéor; 1st April, 1951 to 31st January.
1952;

(b) the quantity imported from each
country during the same period; and

(c) the steps taken by the Govern-
ment of India to make the country
self-sufficient in wool?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
A statement furnishing the requisite
information for the period from 1st
April, 1951 to 31st December, 1851 is
laid on the table of the House. [See
Appendix 1, annexure No.-19] Infor-
mation for the month .of January, 1952
is not yet available.

(c) The Indian Council of Agri-
cultural Research has established a
chain of sheep breeding research
stations in different parts of the
country where selective breeding and
cross breeding of indigenous breeds
with imported and local rams is being
carried out with a view to making
India self-sufficient in all types of
raw wool by proper breeding, feeding
and management of sheep.
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Sarr (D_ls'rml:mon)

*108. Shri Balmiki: Will the Minis-
ter of Works, Production and Supply
be pleased to state:

(a) the quantity of salt distributed
to each State in Sambhar Zone-under
Zonal Scheme during the years 1949,
1950, 1951 and up to 3lst January,
1952; X ’

(b) the number of wagons allotted
to each State for transport of salt
during the years 1949 and 1950; and

(c) how far the Zonal Scheme has
helped to relieve the shortage of salt
in those States?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) A
statement showing the quantity of
salt distributed to each State in Sam-
bhar Zone during the 4 years in ques-
tion is placed on the Table [See Ap-
pendix I, annexure No. 20].

(b) A statement showing the
wagons allotted to each State in Sam-
bhar Zone is also placed on the Table
[See Appendix I, annexure No. 21].

(¢) The Scheme has helped to make
possible the even distribution of salt
to all States and areas, by making
best use of the available transport.
and has stabilised prices at a reason-
able level and prevented the creation
of artificial shortages.

CoaL (ExPORT)

*109. Shri Balmiki: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of coal exported
from India to Pakistan from 1st April
1951 to 31st January 1952; and

dgb) the price of the coal so export-
ed?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 9,19, 095
tons of coal including ooke were
despatched to Pakistan during the
period 1st April 1951 to 26th January
1952. Figures for the period 27th to
31st January 1952 are not, I regret, yet
available.

(b) A statement is laid on the Table
of the House. [See Appendix I,
annexure No. 22.]

CrotH PRODUCTION

14, Shri 8. C. Samanta: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) the production of cloth from
mills in India in the years from 1947
to 1951 (year by year);
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(b) the per capita requirement of
cloth in India and per capita cloth
suxc)lplied in the above-mentioned years;
an

(c) the varieties of cloth manufac-
tured in those years especially the
amount and yardage of Dhoties and
Sarees?

The Minister of Commerce and
Industry (Shri Mahtab): (a) to (c).
I lay on the Table of the House a
statement giving the required in-
g)rmatic]m. [See Appendix I, annexure

0. 23.]

The varieties of cloth manufactured
are broadly coarse, medium, fine and
superfine.

CoTTON (IMPORT)

15. Shri 8. C. Samanta: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the amount and quality of cotton
imported into India from different
countries in the years from 1947 to
1951 (separately year by year);

(b) how much cotton is expected to
be imported in the year 1952 and from
which countries; and

(¢) how much of the imported cotton
has been used for manufacturing
Dhoties and Sarees in the years from
1947 to 1951 (year by year)?

The Ministry of Commerce and
Industry (Shri Mahtab): (a) A
Statement is laid on the Table of the
Hquse. [See Appendix I, annexure

No. 24.]

(b) 12 lakh bales approximately,
from the United States of America,
Egypt, East Africa and Sudan.

(¢) The information is not avail-
able as no separate statistics are kept
of imported cotton used for manu-
facture of Dhoties and Serees.

HINDUSTAN SHIP-YARD LTD,

16. Shri A. C. Guha: Will the Minis-
ter of Works, Productjon and Supply
be pleased to make a statement on
the financial aspect and functions of
the Hindustan Ship-yard Ltd., with
special reference to (i) the manage-
ment of the Company;

(ii) whether any foreign interest or
capital is to be associated; and

(iif) whether the Scindias would
bave any share in the management of
the Company and if so, what share?

The Minister of Works, Production
and Supply (Shri Gadgil): A state-
ment is laid on the Table of the
House. [See Appendix I, annexure
No. 25.]
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CORRIGENDA
to
the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1852

In Volume I—
1. No. 2, dated the 6th February, 1952,—
(i) Col. 23, line 33 for “to provide for” read ‘“further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for".
2. No 5, dated the 12th February, 1952,— .
(i) Col. 309, for existing last line read “chancellories or in government, but”
(if) Col. 362, line 31 for “Kamth” read “Kamath”.

3. No. 6, dated the 13th February, 1852,—
(i) #m 3Re, dfe 2y & “or [T & wqre 9% e At oF
(i) 9T 3R, GfRr 4 & “aaw”’ & eqrT 9T Caw” 9§ |
(iii) Col. 443, line 8 for “ony” read ‘only”.
=ty te Glake S ! g4 ghe 00 i 8952 S o il VY K (iV)
(v) Col. 529, for existing last line read ‘“‘excess of such moisture as may

reasonably be expected, by watering the".
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—

(1) Col. 648, after line 17, insert “this demand has come before the House
today, that”.

(ii) Col. 658, line 32 for “OuTLAY” 7ead ‘“‘OUTSIDE'.

(iif) Col. 659, line 6 from bottom for “Jagivan Ram” read “Jltjivan Ram™

(iv) Col. 676, last line for “liament” read “Parliament”.

(v) Col. 686, line 16 from bottom for “Gapalaswami” read “Gopalaswami”.

5. No. 9, dated the 18th February, 1952,—

(i) mar coy, At  dfwr ¥ { “ofer Ts”’ & cwry 97 “arfam v’ oF |
6. No. 11, dated the 20th February, 1952—

(i) =1 Roov, dfirr Q #Y “¥) FwTAE ”’ 9F |

7. No. 14, dated the 23rd February, 1952 —

(i) Col. 1184, line 8 for “Jagivan Ram” read “Jagjivan Ram”.
(il) Col. 1191, for existing line 4 read “Clause 8 —Contributions and matters”.

(iii) s 23R, dfEr 2o & “awd”’ R TarT 9T ‘@’ oF
8. No. 15, dated the 25th February, 1952,—
(i)wmr g3y, dfer 3¢ & “xat”’ & eqm aT AW’ 9§

9. No. 19, dated the 20th February, 1952,—
(i) Col. 1564, in the beginning of line 17 from bottom insert “voted"'.
(if) Col. 1612, line 3 from bottom for “purpose” read ‘“propose”.

(iii) wrr g5y, dfiee | F “gea”’ & e ax ‘Iw A 9F
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PARLIAMENT OF INDIA
Tuesday, 19th February, 1952

The House met at Half Past Nine of
the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

10-20 a.M.
RESIGNATION OF MEMBERS

Mr. Speaker: I have to inform the
hon. Members that the following Mem-
bers have resigned their seats in
Parliament with effect from the dates
mentioned against their names:

ﬁame! of Members Date of resigna.

tion

1. 8hri T. Channiah 14.2.52

2. 8hri M. 8. Kannamwar 16.2.52
3. Shri G. A, Thimmappa

Gowda 18.2.52

4. Shri H. 8. Rudrappa 18.2.52

INDIAN TARIFF (AMENDMENT)
BILL

The Minister of Commerce and
Industry (Shri Mahtab): [ beg to move
for leave to introduce a Bill further
to amend the Indian Tariftf Act, 1934.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
indian Tariff Act, 1934.”

The motion was adopted.
Shri Mahtab: I introduce the Bill,

403 P. S. D.

844

REQUISITIONING AND ACQUISI-
TION OF IMM%}’L;ALBLE PROPERTY

PRESENTATION OF REPORT OF SELECT
COMMITTEE

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
I beg to present the Report of the
Select Committee on the Bill to pro-
vide for the requisitioning and acquisi-
tion of immovable property for the
purposes of the Union.

THE PUNJAB BUDGET, 1952-53
DEMANDS FOR GRANTS ON ACCOUNT

Mr. Speaker: I find that there are
cut motions tabled in respect of only
some of the Demands. I think I had
better first dispose of those Demands
in respect of which cut motions have
been tabled. In respéct of others, un-
less there is any reauest for special
discussion on any one of them, I pro-
pose to put all of them together at
the end. I will first ‘ake up Demand
No. 9 in respect of which there is a
cut motion.

The Minister of Finance (Shri C.
D. Deshmukh): I was wondering whe-
ther the Demands would be disposed
of one by one or whether all the
criticisms will be made and some time
allowed to elicit information in the
peculiar circumstances.

Mr. Speaker: What I proposed just
now was that I would first take up the
Demands in respect of which there are
cut motions.

Shri C. D. Deshmukh: Individually?

Mr. Speaker: Yes; individually; the
others may be taken collectively. 1
have no objection to put them to vote
together, after the Members have
spoken.

8hri C. D. Deshmukh: That would
give me a little time to get informa-
tion.



845 The Punjab

Mr. Speaker: 1 agree. The Demands
are before the House and they are
under discussion. We shall also take
up the particular cut motions. Hon.
Members are entitled to make all the
observations that they wish to make
on the entire Demand, including the
cut motions. That would not only
save time, but would enable the hon.
Minister to get information in respect
of the points which hon. Members may
make in particular.

Shri Kamath (Madhya Pradesh): Are
all the cut motions taken to have been
moved together?

Mr. Speaker: Whosoever has moved
may speak in favour of the cut
motion also.

Lala Achint Ram (Punjab): If one
has to speak on all the Demands and
:!le cut motions, it will take a long
ime.

Mr. Speaker: We will see as to what
time he takes. I am not going to
place any time limit of 15 minutes on
each hon. Member.

DEMAND No. 9—CONSTRUCTION OF
IRRIGATION WORKS FINANCED FROM
ORDINARY REVENUES AND CONSTRUC-
TION OF IRRIGATION WORKS (CAPITAL
EXPENDITURE)

Mr. Speaker: Motlion is:

“That a sum not exceeding Rs.
1,18,92,000 be granted to the Presi-
dent, on account, out of the Conso-
lidated Fund of the State of Pun-
jab, to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1953 in respect of
‘Construction of Irrigation Works
financed from Ordinary Revenues
and Construction of Irrigation
Works (Capital Expenditure)’.”

Corruption in the Irrigation
Department

Lala Achint Ram: I beg to move:

“That the demand for grant on
account under the head ‘Construc-
tion of Irrigation Works financed
from Ordinary Revenues and
Construction of Irrigation Works
l()Cm itallil)xmnditme)' be reduced

y . K

Mr. Speaker: Cut motion moved:

“That the demand for grant on
gccount under the head ‘Construc-
tion of Irrigation Works financed
from Ordinary Revenues and
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Construction of Irrigation Works
(Cagistal Expenditure)’ be reduced
by Rs. 100.”

wier wiex oW §AATT e
&, ¥ 7 feqiz Fm@T { O FT A@A
fear a1 | IgF gy § § wF AN
FET AT ¥ |

faars & qofeos maide F doma
# 9 F9 frar & 1 F I A aTdhE
frd faar aff | gFar | T 35
TF JEq ay F qy ) fawgwa F
A FAT ATEAT § | TEAXZ F ATy,
wR R =& ww & Zqq 4
@A ol w5 g AT el §
Zqq 48 ¥ foT & AL BT ) 360
fear mar & \ waq{z 1 eyt o7
fageat 934t aF agh 9w o IqF
dvq a1 Sdd | JET g A ATEE
g afl aF 93 299 &5 A @
% | & Al 9 99 99 dow Y
sgfaas gafoq sarar & fF 9w &
AT I¥ ¥F® I 9T § g 92 fF
®ET TT T § | T AR AT A FIA
TR AN AT E AN G A ITLTH
FI AFA AT | BT ¥ 7 IS ATT
f& ag #0 w97 widwe & Aqfes
AR T FTH QT A FT T | AT
3 B T 75 T 50 § AN I w7
3T T AT INT T ARG A
FgT T TAH T AT TG |

EE FTAT WA AT F AR
# maAdz &1 w91 R 77 Q]4 8-
4R & [FFue § I SET ag ol
aFeAe T8 gom &

Fradr arer ag & fs St Y ag 87
feoran T & B wia T & aad
¥ g qvl Y § wwr ay ST sranr
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I FM F Fred q=@r oA )
ST & oy fagwa & o9 F@T
=1gat § fF gu towl A, I frrr
#, W T F797 9T # ot af
AN FifE 4 HF IA G | W
ey agh A fEFHT g& 7E g I |
¥ o9 FEAT TaA4e } fF 9T gl
¥ foq a1 svaam &3 ) q@i @ O
1 qfr & s 7 fa=rd &1 9T §
T AR A& €9 I A7 § fE aed-
Fz ot § I T F I F AT
T o R AR a@ FgrE ¥ fazdr
ot & & agi s gieomt #Y T
& agr o1t 7 faoar &1 gAY & OY
fagrod & foqg oF wdt 999 § R
FTAT @S AGT § | AT AT TR A
£ fr oF 7dra aredy & foq ag feaan
qftww g 1 g & aweq A g
T =ifgd | <7 St 7 gqor § fr Tt
Fad T RI AN WE 1T
FTaq7 Jq@ L gwar § fam @ &
& maade & fazve § @ &€
fs ag "t foam T | W TR
W a9 AR w A @ & agr ag A
e Hifogm fs sy weRr InE AT
qift T qg¥m agr & Wl & feq
Far sfam frar mg

W T & w7
@ & & s sl ae ¥ Al
a1 % | gfers axfaa s (Public
Service Commission) ¥ ®aT
A% faema Qwawdw  (experts)
F 3 M ¢ TR qg A o7 §F IR
zafed @ femdde (department)
a & 39 W Wy foqr § 1 3few
feqrEde @ F19 ®) 7 T gwar av
A e qh aw A & s oage &
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sefaat 1 gorar g | Sfer shwT
¥ T & faermw R 9x

Rwgade 7 o ak | @fed o ot 87

WYY F Firen arer qr 97 ag T
fres @@ | & awwar § fr @ A
¥ Taiqe ®) oFar WY fawrw F A
RS U (R S U
AR Y £ gedr A & 1 akw
W& TR aw gferora

W & FomaT OF g AT AF wAT
STRATE | AT Y I A & o qrfream
& §9 gATT AZ8 A A% Q@&
AT W e & qAemEs ad v W
7% waww Ag § f q@ Tadds
qifsdt o< Saow & 1 gRwE ag &
fir o€ @w A8 &fr sav gz (I am
very happy over it) fre &g &
T mEAie N & qg wT-
o7 9w F § I 9T IET IRT LI
wX § 3T A o7 AN F ¥ A
Y g A 9T AT FW@ G F
ar gawar § fF g4 amEd, {_¥e &
N qrfedr R T FAEIEE A
Qe & @9 woT W & g A
osdt § T IF ¥ qoF W AT wow
g g

¥feT @ TS & AT A gfrqT
gom & tR¥¢ F, 39 & qafaw i
W ) §6 TaT 247 A1¥A 47 | I§
w wfgd a1 fr ag wgw faies
T oA & AW FB AT AAT A
¥AT | AL TIYT IT A AH[ AL wAT
39 & ¥g 49 74r ( Cess money )
aft fear | wR qadexr g &1 &
qw g #Y A 1 # 1w A ¥ A
T § 5 afeem w ol fied
arfae 77 f gart @k & 1 AT I
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[ ®rot aifae o ]

Fomofr i g m e &
e a1 Y g o g0 & o ag oY
W@ O ¥ qEifew ST T
W | wied & o F ANE §
fr madde @ AmEl &1 e WA
TZA | Y | ‘

T A F gareon F afr ad
FAT 9RAT g | qF gE e fewi
ArT {0 F HAIoF § | 99 & FIT
# Atz & AT |

(English translation of the above
speech)

. l,a,la Achint Ram: Sir, my cut motion
is in respect of Demand No. 9. I in-
tend to make a few remarks regard-
ing the same.

The Punjab Government have to
their credit consideration achievements
in the sphere of ijrigation. I must
praise them for that. There are how-
ever, a certain number of important
issues which I have to bring to your
notice. The Government have initiat-
ed a tube-well scheme in Jagadhri,
Radore and Indri areas of that State.
They had placed the contract for
Jagadhri with a foreign firm and had
expected that the construction of 50
tube-wells would be completed by
December, 1951. You are, however,
aware that the tube-wells in question
have not been constructed there so far.
Their construction assumes an in-
creased importance because of the
fact that they are intended for an
area which is being ravaged by famine
these days. Any delay in their con-
struction, therefore, means that the
people of that area stand to suffer
much. The firm should be asked to
explain why they have failed to ex-
ecute their contract in time. If they
ane unable to do the work, the con-
tract should be cancelled and should
be placed with some other firm, other-
wise the people of the famine-stricken
area stand to suffer.

In addition, the Government had
expected the completion of Bhojraj
Minor Project by 1951-52, but it stil!
remains incomplete.

Again the people were assured that
with the completion of the Bhakra
Dam, water will become avallable to
the areas where there is a scarcity at
present and that thereatfter the condi-
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tion of the people inhabiting those
areas will improve. I may, however,
submit that even after its completion
certain areas, such as Bhiwani, will
not get water because they are situat-
ed at a higher altitude. The problem
of these places will, therefore, remain
unsolved. I request thé Government
to make some arrangements in respect
of these areas also. Water is not
available there either for drinking or
for irrigation purposes. What is re-
quired, therefore, is that Government
should pay attention to the arrange-
ments for the supply of water to these
areas immediately. I have received a
communication from Loharu stating
that the Harijan Colony there is faced
with the difficulty of getting water.
It requires an expenditure of twelve
rupees to have a rooe 10 pull water
out of the wells. You can well realize
how difficult it is for a poor man to
afford that much. Some arrangements
should be made in this behalf. The
people of that area want to know as
to what is being done for them. I
have no answer to give. I can only
request the Government to make some
arrangements. Now that you are
making arrangements for other areas,
you should also give some thought to
those areas which will not get water
even after the completion of the
Bhakra Dam.

Even the eompletion of the Bhakra
Dam is being delayed because of the
non-availability of necessary person-
nel from abroad. The Chairman of the
Public Service Commission visited
some foreign countries to enlist the
services of some foreign experts, but
with little success. As a result the
Ministry itself is now handling the
Project. Should the Ministry, how-
ever, feel unable to implement {it,
there is nothing wrong in seeking the
assistance of foreign experts to that
end. The real difficulty is that the
Commission authorities have not been
able to obtain the services of those
experts even after visiting a number
of foreign countries. The result is that
we will not get water even in 1954-55
as was expected originally. I feel .the
Government should take the public into
their confidence in the matter of this
delay and they should explain to them
that the fault for the same does not
lie with them in anyway. They ghould
try to impress upon the public the
difficulties that lie in the way of ifs
implementation.

I want to refer to another matter.
You are well aware that a dispute re-
garding the canal water is going on
between India and Pakistan. In re-
ferring to that dispute, I do not mean
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to voice my dissent with the Govern-
ment policy on the subject. The truth
is that I am very happy over it. Many
people are critical of the way the Gov-
ernment are dealing with Pakistan. I
am not, however, one of those who
criticize the Government on this
score. I believe the policy pursued by
Pandit Jawaharlal ever since 15th
August, 1947 is a very sound one and
that the country has gained much
thereby. It may, however, be pointed
out that in_accordance with the Agree-
ment of 1948, Pakistan owed us some
money. That country should have de-
posited some amount in the name of
the Prime Minister of India. But
they have failed to do so. They have
not paid us the cess money in ques-
tion. I will feel happy if the Agree-
ment is implemented. I am not
against the supply of water to Pakis-
tan. I regard the nationals of that
country as our brethren. We should
supply them this water in case they
feel a scarcity. It is also desirable
that they make their own arrange-
ments. I wish the Government would
pay more attention to these issues.

Sir, this is all that I had to say with
regard to this particular cut motion.
I have another cut motion in my name
in respect of Demand No. 10 about
which I reserve my remarks for a
future occasion.

Pandit Thakur Das Bhargava (Pun-
jab): 1 want to say something in res-
pect of cut motion on Demand No. 9,
to discuss corruption in the Irrigation
Department and Irrigation Department
in particular.

In regard to this, I must submit

that the whole problem before the
country is one of water. God has
endowed us with very great amount of
water but we are using only six per
cent. of the water which we have got
in India and the main problem of
‘“grow-more-food” consists in providing
water to the land. If that is solved,
I think, all the problems of India
would be nearer solution and situated
as the Punjab is, the prosperity of
the Punjab cannot improve in any
manner unless the question of irriga-
tion is solved. In the pre-partition
days there was so much irrigation in
the Punjab and I should think that
other provinces did not have the like
arrangements for irrigation. The
Punjab was the pre-eminent province
in which irrigation was so abundant,
but now the difficulty is that all the
good rivers have been taken away
from us and in the Punjab we have
got only two rivers, namely, Bias and
Sutle}. When the partition took place
people wrote frantically to the Govern-
ment of India and insisted that the
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Bhakra Dam should be taken up. This
project was lying buried in the
shelves of the Government for the last
thirty-five years or more. Then the
Government agreed to take it up and
assured the people that in four years'
time the Bhakra Dam project would
be completed. Now, what do we find?
It was started in 1947 but even now
it r'is as far away as it was before.
Now we are being told that it would
not be finished before 1959. Previously
it was said that in 1951 we should
get the water from this Bhakra Dam.
It appears that it was delayed for two
or three years and then we were told
that in 1954 the thing would be ready
but now we are being told that the
project will not be ready till 1959.

What is this delay due to? I am
not in a position to submit before the
House all the reasons that led to this
delay. What I know, not {from
authentic sources, but from hearsay
sources, I will submit for the consi-
deration of the House. I may be
wrong, for, after all, hearsay informa-
tion is not good information bat 1
will submit it for the consideration of
the House for what it is worth. Some
time back there was some dispute
between the engineers of the Centre
and the provinces in regard to the
method of constructing the Dam. Some
engineers in the Centre were of the
opinion that. contract for constructing
the Dam should be given to a company
and that the company would expedite
it. whereas some members of the Pro-
vincial Engineering Service were of
the opinion that it should be done
departmentally. Ultimately when things
were not improving a Board was con-
stituted with His Excellency Shri
Chandulal Trivedi as the head of that
Board. Now practically it is in charge
of that Board. At one time we made
good efforts in Parliament to see that
money was provided by the Central
Government when it was needed. The
Central Government offered the money
and I think money to the tune of
rupees nine crores was agsured to the
Punjab Government. But then some
officers were sent to America to .ind
experts and to find the machinery.
This is also a case in which there was
some carelessness on the part of the
engineers; they did not foresee that
this machinery would be needed.
Afterwards when it was decided that
this Dam was not to be constructed by
any company, then they wanted this
machinery, they could foresee this. 1
understand that the reply America has
given is that the machinery is not
readily available because they want to
utilize their resources for some other
purposes, with the result that there
has been a delay of several years.
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[Pandit Thakur Das Bhargava]

It is not for me to stress very much
on this fact because it is quite clear
that unless and until this Dam is con-
structed in the Punjab, it is idle to
expect any very great improvement in
the condition of the State. On this
project alone, we have built our hopes;
the rehabilitation of refugees cannot
be completed without this Dam being
fully constructed and similarly the
prosperity of the Punjab depends
upon this Dam. After all in the Pun-
jab we subsist on agriculture mainly;
there are no industries and it cannot
improve unless irrigation improves
and so our entire economy depends
upon this Dam and efforts made to
accelerate its progress are likely to
help the Punjabees in the only way in
which they can be helped. I would
therefore submit for the consideration
of the Government that they should
put all possible efforts to see that the
cgnstruction of this Dam is accelerat-
ed.

There is one complaint which we,
the members of Parliament as well as
the Members of the Estimates Com-
mittee have found to be well-founded
In respect of this Department. It
happened in the Damodar Valley
Scheme and it also happened in the
Bhakra scheme and that is that more
attention has been paid to electricity
rather than to irrigation. When the
D. V. C. scheme was dealt‘ with by the
Estimates Committee, it was found
that those incharge of D. V. C. spent
more money on electrjcity than on
irrigation and similarly in Bhakra also
I find that some of the allied mea-
sures which were taken were meant
more for providing electricity than for
the construction of such parts of the
Ram as would have added to our ir-
rigation. The Hissar people were
promised that in 1951-52 thevy would
have some water in the non-peren-
nial canals but even that promise has
not been fulfilled. Now some water
has been supplied but it is a very in-
signiﬂpant quantity. We were then
promised water in 1952-53 and I do
not know how far that promise will
be fulfilled.

So far as the Punjab is concerned,
the Punjabees are really complaining
too much. Everywhere you go in
those tracts which were promised
water, we find these complaints that
the Government did not fulfll its pro-
mises towards them. Now when the
question of betterment fee comes,
though there is no good scheme before
us and there is no good prospect before
us and yet on the 18th of January the
Betterment Fee Act has been enacted
by the President. I wish they could
realise the betterment fees and give us
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water, but the water is far away. I
would respectfully ask the hon, Minis-
ter kindly to tell us what the pros-
pects are now and when we will get
the water in non-perennial as well as
in perennial canals.

Moreover even this Bhakra Dam
will not give us the amount of water
we really require and in regard to
other schemes also the story is the
same. In Jagadhri the tube wells had
to be built. Government did its part
well but so far as the Government of
India is concerned it gave the contract
to some company to build about 225
wells, but we do not know what has
been the result. When the Govern-
ment of India had given contracts, we
should have expected that they would
see that the work was done ex-
peditiously but it is not so. Similarly
in regard to Indri, Radore etc. the
story is the same.

As regards Bhojraj Minor, I have to
submit a word. This place Bhojraj is
in a tehsil which is an arid and sandy
tehsil where people suffer from famine
and if at this moment this Bhojraj
Minor was constructed it would be
of great help to the people in both
ways. I say in both ways, because they
will get the water and al¥o this will
provide them with work. Yesterday
the hon. Minister was pleased to tell
us that in their scheme they quted
the people of Hissar to make sacrifices
and accept lower wages. This they
have already done. They already get
lower wages and they are quite con-
tent with that, provided you do your
part of the job. Yesterday we were
told that an officer has been sent out
to find out how the people are bearing
the famine conditions. But it may, I
submit, be too late. If you make any
delay now, then I submit you will be
denying us whatever you should have
given us long before. I would there-
fore most humbly beg of the hon.
Minister kindly to do what he can as
quickly as possible. For if you make
any delay & A the rains come. then
we would have suffered all the trouble
that you wanted to relieve. If you
order that the Bhoiraj Minor be con-
structed now, then it will be beneficial
to the people in hoth ways, as I ‘have
already submitted. This scheme is al-
ready in your plan and it has already
been passed; it only remains for you
to give the order to start the work and
it will be started tomorrow.

Yesterday we were told that the
work of constructing the roads from
Hissar to Ambala and between
Bhiwani and Loharu was proceeding
and the hon. Minister was not in a
position to say whether there was any
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trouble to the people because a sub-
overseer did not do his job. But what
I want to submit now is this; These
two roads are not enough. You have
to construct the canals. We are
taking lower wages from you than
what you ordinarily pay; but we are
content with these wages and we do
not complain, provid we get these
canals as quickly as possible. These
two roads alone are not sufficient for
the people. Some villages are
affected. Here I may inform the hon.
Minister that the whole of Hissar is
not affected. And conditions in Rohtak
are also different. Rohtak is not af-
fected. As I said, not the whole of
Hissar is affected, for some cattle
have come to certain parts of Hissar
from Rajasthan; but in these 500
villages there is great difficulty ex-
perienced. There the people feel
these difficulties very acutely. You
have, therefore, to look to these 500
villages and not to those villages on
either side of these roads alone. You
have to see that the help is extended
to all the affected parts equally.

And then with regard to the question
of the distribution of water between
India and Pakistan, I would like to
submit that though water-rate is being
paid by Pakistan to the Punjab Gov-
ernment, the seigniorage charges are
not yet being paid by them. Even at
the time of partition fair treatment
was not given to the Punjab in the
matter of water distribution, though
even previously Punjab Government
was very partial and denied all irriga-
tion beneflts to the south-eastern and
other parts of East Punjab. And also,
when = Pakistan took thc water,
Pakistan agreed that they will take it
only for a short time, in-the mean-
time making other arrangements for
meeting their water requirements.
They have plenty of water, as all the
rivers are with them. We . were un-
der the impression that they would
take the water for a short time and
we would get it back later on. We
are ourselves short of water and only
the Sutlej is with us now, and it is not
capable of irrigating all parts of the
Punjab. Therefore, a long-range view
should be taken and Pakistan should
have taken no more than what they
wanted and made other, arrangements,
as they have got plenty of water with
them.

In conclusion, I would submit for
the consideration of the hon. Minister
that, as I have already explained, all
the districts of East Punjab depend
on irrigation and what is more, it
you delay the Bhakra Dam project,
you will be denying the benefits of
irrigation not only to the Punjab but
you will be denying the benefit going
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out to the whole of India because the
entire food problem of India could be
solved by the Punjab alone, provided
they get the water that they require.
Yesterday to a remark of my hon.
friend Sardar Hukam Singh, the hon.
Minister replied that thouygh the Pun-
jab claimed to be the-- granary of
India other provinces also wanted to
be its rival. I have no dispute with
other provinces. Let them become
the granaries of India. It is all for
the best. But after all, the natural
benefits that a province enjoys should
be utilised to the maximum extent; and
if this sum of Rs. 70 crores is given to
the Punjab for irrigation t‘Eurposes.
then the Punjab can supply the entire
grain demand of India. This may
seem a tall claim, but I would submit
that the Punjab has been the granary
and it can again become the granary of
India because of its natural advantages
and facilities. There is no question of
rivalry with other parts of India. The
point is our problem is impossible of
solution unless and until you take
care of our irrigation. Therefore, I
submit with all the force at my com-
mand that whatever money you spend
on these ‘“grow-more-food” schemes
will only be fruitful if you give atten-
tion to this subject of irrigation. After
all, what is the solution which the
Food Department holds up before us?
They say, have recourse to intensive
cultivation. Give more water to places
where there is water so that you may
produce more. But bere in the Punjab
you have land waiting for water and
you do not get the water that they so
badly need. You have enhanced the
water-rate; but they will not complain,
they will pay up these rates, but let
them have water. You cannot force
the Heavens to pour down rain from
above. I know they have tried the
production of artificial rain near
Bombay, but that was found to be
very costly and you cannot, therefore.
bring down rain. But certainly you
can hring water from the rivers that
are flowing. We should utilise this

available water to the best advantage.

And that has not been done yet. We
should utilise our natural rescurces

for the benefit of the people. This we

have not yet done. We have wasted

4 years in_ mutual  recriminntions,

rivalry and dissensions between
various people and members of the

gervices also. Let us now address our-

selves to the spcedy solytion of our

problem. The people are willing to

work as much as you ask them to

work. They are prepared to make

sacrifices, but Government must do its

port of the job. If Government does

not care as much as they should for

the construction of these dums as soor

as possible and...
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Shri C. D. Deshmukh: On a point of
information, do I understand the hon.
Member to say that the Punjab should
have the Bhakra Dam and in addition
to that about Rs. 65 or Rs. 66 crores
should be used for irrigation purposes
as well as Rs. 70 crores so that the
Punjab could grow both the cotton
and all the grain required for the rest
of India?

Pandit Thakur Das Bhargava: I have
not seen the official records of what
you are spending on the Bhakra Dam.
But so far as I have understood the
position, if you make available Rs. 70
crores, then the Punjab will be able
to solve all your problems, cotton as
well as grain. But I cannot vouch for
the accuracy of the statement as I
have not got access to the Govern-
ment records and......

Shri C. D. Deshmukh: It must be
grossly inaccurate. India’s need is
about flve million tons and it means
bringing wunder irrigation or cultiva-
tion about 15 million acres. Three
million acres to be irrigated costs Rs.
66 crores. Therefore, the hon. Mem-
ber can calculate for himself “what it
will cost to irrigate 15 million acres.

Pandit Thakur Das Bhargava: I
have always contended that so far as
these Government calculations are
concerned and so far as the general
question of figures is concerned, with
regard to the amount of food-grain
produced by us, that these figures have
been grossly inaccurate. Sometime
back I submitted a report to the
Congress party on this point and I
took care to find out how much grain
we produce and I was of the opinion
that we do not need to import any
foodgrain. So far as I am cgncemed
I am convinced that if you lift these
controls and do the right thing, you
will find that in course of time you
need not import so much grain at all.
That is my contention. I do not for
a moment seek to dispute the accuracy
of the hon. the Finance Minister’s
figures. I am only speaking from hear-
say information. I do not have any
access to the records. If however I
am supplied the relevant records, I
may be of some help to the hon.
Minister In finding whether the claim
made by the Punjab Government is
correct or not.

All the same, whether the claim is
right or wrong, you “have given an
assurance to the people of the Punjab
and of India that the Bhakra Dam
would be completed as soon 8as pOs-
gible. The promise was that by 1951_
we would get water from the Bhakra;
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now it is 1952 and the Dam is no-
where near completion. We do not as
yet know whether the Dam would be
completed at all, or only the tunnels
will be "constructed. At this rate of
progress I do not know whether the
Dam would be completed even by
1958 or 1959.

I am a person interested in the
early completion of this project; I am
a person who will be benefited by it.
I am not making these observations by
way of recrimination. I only want
Government to look into this question
rather closely and carefully and see to
it that the beneficiaries of the scheme
get the full advantage of it as early
as possible.

Shri C. D. Deshmukh: If hon. Mem-
bers moderate their demands they will
increase the chances of completion of
these projects. But every time they
speak, they refer to Bhakra as well as
dozens of other schemes.

Pandit Thakur Das Bhargava:
Bhakra is not expected to benefit the
whole of the Punjab, or even Punjab
alone. Bhakra will benefit PEPSU,
and Rajasthan and the only areas of
the Punjab that will be benefited will
be Hissar district and Ferozepore. At
the same time there are other parts
of the Punjab which will not be
benefited by Bhakra. So far as those
parts are concerned which are not
likely to be benefited by the Bhakra
Dam, I am bound to submit their
cases also. Those areas will be benefit-
ed, only if you resort to other methods
of irrigation. For instance places
like Jagadhri can be benefited only by
tube-well system of irrigation. I do
not know, how I can ignore the clgims
of those areas?

The Minister of State for Finance
(Shri Tyagl): What about the incidence
of expenditure: will Punjab bear it?

Pandit Thakur Das Bhargava: So
far as the Bhakra Dam is concerned,
it is a very good investment; you will
get better return from it than from
any other investment. Even in re-
gard to the other areas which I men-
tioned just now, the return is bound
to. be more than in the cost of other
investments. You are now importing
five million tons of grain every year at
a cost of Rs. 200 crores. Does my
hon. friend mean to suggest that if
they spend a sum of Rs. 70 crores there
will be a loss? My submission is that
you will not only be solving the
problem of the Punzab. but of the
whole country. So far as we are
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concerned we are ready to give you -

betterment fees; we are willing to
‘contribute cheap labour. Even now
labour in our part is paid only 25 per
cent. less; they are only getting
fifteen annas per day. The people are
the sheep; the Government are the
shepherd. It is now for the shepherd
to do his duty.

Shri Barman (West Bengal): In the
White Paper issued by Government
certain difficulties are mentioned which
have come in the way of the early
completion of the Bhakra Dam. It is
not very clear what those difficulties
are. They are presumably of two
kinds: first the import of machinery
required for the Dam and secondly
avaiiability of technical assistance
from abroad. It is mentioned in the
White Paper that Government is try-
ing its utmost to overcome these di-
fiiculties so that they may not stand in
gxe way of the early completion of the

am.

As has been indicated by the pre-
vious speaker, Pandit Bhargava, the
impression prevalent is that the Dam
may not be completed before 1959 or
1960. We would therefore like to be
plainly told by Government &t what
stage the progress of the construction
of this important dam stands. The
project will no doubt primarily bene-
fit the Purijab, but ultimately the whole
of India stands to benefit by the Dam.
A large area of land in the Punjab
can be brought under medium and
coarse cotton. We are told that the
. Bhakra Dam will be able to irrigate
about four to five million acres of land
in the Punjab, PEPSU and Rajasthan.
This it is said will make India self-
sufficient in medium staple cotton and
only in the case of certain long staple
cotton, need we depend upon !,'oregn
imports. If India is self—_sumcnent in
cotton, capable of feeding all bur
cotton mills, not only will she be able
to clothe her teeming millions, but
also earn foreign exchange. This is
one important factor.

But the most important matter
which concerns us at present is the
production of sufficient food. The
Five Year Plan envisages a target
production of seven million tons of
food grains and of all the river valley
projects which will contribute to this,
Bhakra is estimated to go to make up
50 per cent. of it. It is, therefore,
very important that the Bhakra Dam
should be completed within _the
scheduled time. In the Five Year
Plan it is estimated that Bhakra Dam
will irrigate about six million acres
of land. If the completion of the Dam
were to be deferred to 1959 or 1960,
then the whole Plan would be upset.
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Pandit Thakur Das Bhargava: It is
not officially deferred; but for all
practical purposes it is deferred.

11 a.M.

Shri Barman: We are concerned
about this project, not because the
Government of India is advancing a
loan of Rs. 130 crores but because it
promises to yield a large quantity of
food by the end of 1955-56. If some
changes have been made in the plan
due to unavoidable circumstances, we
want Government to tell us the exact
position. At the time we visited the
Bhakra Dam a few months ago we
were told two things. It was indicat-
ed to us that spme change is going to
be made because of strategic reasons
as regards the placing of the hydro-
electric plant at the foot of the Dam.
We were told that that was to be
altered and for that purpose the
opinion of a foreign expert was neces-
sary. We understood that it was con-
templated that either an Indian expert
will go to America or an American
expert will be brought over here. We
shall be glad to know whether that
situation still remains unsolved or has
been solved.

Another point about all the dams
that are going to be constructed all
over India at enormous cost is with
regard to the silting up of the re-
servoir in the future. We asked the
engineers working there and we were
told that that problem has not yet been
solved. We shall have to depend on
future engineers or technicians for the
solution of the problem. I would be
glad to be told whether Government is
seriously considcring that problem
also, so that the big dams which we
are going to construct throughout
India may be kept alive and in work-
ing order as far as possible by scienti-
fic and technical methods.

My main submission is that Govern-
ment have to tell the country about
the food position and while doing so
we want to know whether thev have
taken into consideration the Bhakra
Dam and the tiie factor connected
with it. We would like to know the
exact position from Government with
reilzard to the Bhakra Dam in parti-
cular.

Shrl B. K. Das (West Bengal): It
has rightly been pointed out that the
Bhakra Dam is important in the
economy of the Punjab and for that
matter it is so for the economy of the
whole of India. Before the hon. Minis-
ter replies I would submit some points
for his consideratfon.
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I want to know whether the work
on the Dam is suffering for want of
funds. I understand that in 1951-52,

13-5 crores were allotted for this Dam,

and for 1952-53, 17 crores are to be
allotted for the construction of this
Dam. I am not sure whether this was
done according to the Control Board
that is working under the chairman-
ship of the Governor of the Punjab.
If the demands of the Tontrol Board
and the authorities in charge of con-
struction have been properly met, I
do not know for whal reasons the
work of the Dam is suffering.

Another point to which I want to
draw the attention of the hon. Minister
is that the Nangal weir when complet-
ed can work without the Bhakra Dam
being completely constructed. When
the Nangal weir is complete, water
will be available through the Nangal
channels at least in some areas. If the
supply is not perennial at least during
the rainy season water will flow from
the Nangal weir through all the
canals, which can be utilised for irriga-
tion purposes.

[SHRIMATI DURGABAI in the Chair]

Two power houses are to be construct-
ed below the Nangal weir and I am
not sure whether their construction
has been completed. If their construc-
tion is delayed the Nangal canal
system cannot work properly. It was
contemplated that power would be
available in Delhi in 1951 but that
has been changed and it is now ex-
pected that power will be available in
Delhi in 1952. I do not know whether
the construction will be completed
before the present year is out so }hat
power may be available in Delhi at
the end of 1952.

If the power houses and the Nangal
weir are complete I want to know
whether water through the Nangal
canal system will be available for ir-
rigation in several areas. I want to
know whether even if the construction
of the Bhakra Dam is delayed for
some time the Nangal weir and the
canal system will be properly working
and if so, what portion of the Punjab
will be under irrigation and what
portion of the total yroject for irriga-
tion will be complete.

As regards the other difficulties

pointed out by my hon. friend Mr.
Barman, I want to know whether
Government are taking proper steps

for removing them, so that the work
on the Bhakra Dam can go on smooth-
ly. Sometime ago before the Control
Board was constituted there were
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some difficulties regarding the con-
struction work of the Dam and I
want to know whether they have
been removed after the Control Board
has been constituted and proper con-
trol is being exercised ag regards the
expenditure of this Board. I want
also to know whether there are any
other difficulties in the way of the
completion ,0f the Dam and I hope
the hon. Minister will be good enough
to reply to these points.

Shri Kamath: Is it only this Demand
or the Demands as a whole that are
under discussion......

An Hon. Member: Only the Irriga-
tion Demand. v e lrriga

Shri Kamath: Is it open to Members
to speak on the entire subject as a
whole?

Mr. Chairman:
under discussion.

Shri B. Das (Orissa): Speeches are
made as if we are discussing the sub-
ject in all its aspects and in general

Demand No. 9 is

-comprehensive terms. I want to know

whether_ that is to be permitted by
the Chair. In view of the mention of
latest controversies, some of us who
have been reluctant feel inclined to
join in the debate. Statements are -
made of an all-India character, which
are not matters open for discussion,
that we are forced to participate in
the discussion.

Shri Kamath: I believe the Speaker
said at the very outset that the De-
mands may be discussed as a whole,
besides moving cut motions on, parti-
cular Demands.

_Mr. Chairman: I was following the
discussion and it was confined to the
construction of irrigation works, which
is the subject matter of this Demand.
It related to the Bhakra Nangal pro-
ject and other similar projects and is
therefore quite in order.

Shri Kamath: If you will permit me,
Madam, I wish to raise a constitutional
point with regard to the entire
estimates submitted for the vote on
account. If you will permit me at
this stage, I will raige it now, or I
shall do it later, Jjust as you deem

proper.
Mr. Chalrman: You can raise the
point now. But I would like to ask

him whether he wishes to raise it just
now or after some more Demands have
been discussed.

Shri Kamath: I leave it to your dis-
cretion and judgment,
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Mr. Chairman: I said so, because
some other cut motions also are %o-
ing to be moved. With regard to the
cut motions to Demand No. 10, I
would like to ask Lala Achint Ram
whether he is going to move both the
cut motions.

Lala Achint Ram: Yes, Madam. I
shall move both.

Shri B. Das: 1 wish to_speak on De-
mand No. 9 relating to irrigation.

Mr. Chairman: Yes.

Shri B, Das: Madam, I had no desire
to show my intelligence about Punjab
finance or about Punjab administration
por did I wish to wash the dirty linen
of the Punjab affairs of the past. But
I was extremely sorry to see that my
very esteeméd friend Pandit Thakur
Das Bhargava unburdened his soul
about the grievances of Punjab and
about the maladministration of Pun-
jab in connection with the Bhakra-
Nangal project and brought it into
this all-India forum and talked in a
strain as though the Finance Minister
of the Government of India is res-
ponsible for all the inequities of the
Punjab administration. I have re-
frained so far from criticising the
Punjab adminijstration in detail at any
time. The Bhakra-Nangal project is
not planned by the Planning Com-
mission; nor was the Government of
India a party to it in 1944 and 1_945
when the Punjab engineers devise
that scheme. We got Swaraj and the
policy of the Government of India
changed.

Shri R. Velayudhan (Travancore-
Cochin): We have got no Swaraj.

Shri B. Das: I can bring Swaraj to
my hon. friend Mr. Velayudhan but
his present attitude of life is such that
that Swaraj will have to be dictaied to
him by Russia.

Shri R. Velayudhan: That was the
position before.

Shri Kamath: Suraj—good govern=-
ment is needed now.

Shri B. Das: My point is that the
Government of India in this all-India
forum cannot he accused of the
mistakes of the Punjab adqumstratlon
from 1944 onwards. In view of the
“grow-more-food” campaign and in
view of the want of food in India due
to the partition, the 'Goveljnment of
India, in agreement with this House,
decided that irrigation projects should
be encouraged all over India so that
India would be self-sufficient in fopd.
But with all my regard and affection
for Pandit Thakur Das Bhargava, 1
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never knew that the Bhakra-Nangal pro-
ject would feed all India and fknow
two years ago how horses in Delhi
were starving because the ‘Punjab
Government would not supply gram.

Pandit Thakur Das Bhargava: On a
¥oint of personal explanation, Madam.
t is entirely wrong to suggest that the
Punjab Government withheld gram from
Delhi. As a matter of fact, I approached
the Punjab Government several times
and the Government of India also
when crores of rupees were being lost
to Hissar district on account of the res-
trictions on the export of gram. We
produce too much gram and when we
wanted to sell it to the rest of India,
the Government of India ordered that
the gram should not be sent to Delhi
and other places. All these restric-
tions and controls were imposed by
the orders of the Government of India
and not on the orders of the Provincial
Governments. It is therefore wro!
to suggest that the Punjab Governmen
is responsible for these restrictions.

Shri B. Das: I knew at that time
what great -human sympathy my hon.
friend Pandit Thakur Das Bhargava
brought to bear on the miatter, but it
is news to me that the Government of
India restricted the gxport of gram
from Punjab to Delhii Then, may I
ask why the Punjab Government
raised ‘the price at a time when the
Dehli horses were starving and the
tongawalas had to close down their
profession and vanish from the city?
Our present Finance Minister was
not there then to verify the matter
and say whether it was the mistake
of ‘the Government of India or the
mistaken policy of the Government of
India in regard to controlling gram
that raised the price of gram to a
high level. That is not the thing. The
impression which I carry is something
different.

Pandit Thakur Das Bhargava: We
supplied 60,000 maunds or more of

. gram to starving Bihar.

Shri B, Das: We do not want your
charity or generosity. We do not
want the generosity of one province
towards another province.

Shri C. D. Deshmnkh: Are we dis-
cussing water or gram?

Shri B. Das: I did not catch the hon.
Minister.

Shri C. D. Deshmukh: We have
deviated from water to gram.

Shri B. Das: I am referring to the
grow-more-food” campalgn and Pun-
jab wants to grow more food to supply
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to India and we know that the treat-
ment of the Punjab towards other pro-
vinces in India has not been generous
or equitable in the past. Whether it
will be equitable in future or not God
alone knows and Punjab is a province
which is governed by the President’s
orders and not by the Punjabis them-
selves. Punjabis have shown little
sympathy towards ofhier provinces in
India. (Pandit Thakur Das Bhargava:
Question.) I do not wish to uarrel
with my hon. friend. Pandit Thakur
Das Bhargava and 1 are great friends,
but the thing is that the milk of
human sympathy does not flow from
Punjab to other States in India and
therefore it is my duty to question
whether any Punjab representative
here or even in the Punjab State As-
sembly when it is formed a couple of
months hence has a right to claim any
financial aid for the irrigation projects
from the Government of India. They
treat the benefits as commercial
products and as the commercial bene-
fits of the Punjabis and not as bene-
fits for the whole of India. :
When talking of these dams and
irrigation projects, we, the old Mem-
bers of this House, are very much
agitated at thg failure and mistakes
of Punjab engineers engaged in the
irrigation projects all over India.
know the Finance Minister is very
much agitated and worried over the
Hirakud project. I know that an en-
quiry committee is going fnto the af-
fairs of the Hirakud project, its
mismanagement and the wastage of
public money as well as the omni-
potency of a batch of engineers who
think that Punjab is omniscient and
Punjab can do anything and yet it was
a revelation to me to find my hon.
friend Pandit Thakur Das Bhargava
saying that the Bhakra-Nangal project
was going to fail. I am an engineer
who takes a considerable interest in
these dams and bprojects. I should
say that it was a revelation to me to
hear that the - [
Ject is going to defer its promised
hopes. There is something wrong,
something very, very wrong. My hon.
friend the Finance Minister who is a
member of the Planning Commission
must have devoted anxious hours to
the examination of the capital invest-
ment in all these irrigation projects.
But unfortunately the finance will come
from the Government of India. The
money will be spent by the Punjab
Governor at present and in future by
the Punjab Ministry, and the grains-
trust will be provided by the Punjab
engineers as, unfortunately, it is pro-
vided throughout Northern India and
in my own hapless State of Orissa.
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So it is no use for us or for anybody
to blamg the Government of India at
present in this matter where the State
administration failed and was found
inefficient and the President had to
take it over. I can talk for hours on
these matters but are we going to
establish a precedent in this House
that when the Government of a State
is taken over by the President and the
Cabinet of the Government of India
administers the State we have to dis-
cuss every little bit of those Budget
proposals in the House and have to
apply our mind to it and approach
the problem from an All-India angle
and not from the angle of a tiny pro-
vincial. State? My friend Pandit
Thakur Das Bhargava has never been
a member of the Punjab Assembly.
He and I_are veterans of Parliament
and of the Central Government.
we apply our comprehensive know-
ledge and examine the problem of finy
States like Punjab......

Pandit M. B. Bhargava (Ajmer): Is
it a tiny State?

Shri B. Das: Yes, it is a tiny State
compared to the mighty Government
of India.

Shri Kamath: Ajmer-Merwara?

Shri B. Das: That will come up with-
in a couple of months.

I appeal to the House to apply a
sense of proportion to this question.
If we are to examine all problems
from our all-India comprehensive
knowledge and apply the yardstick
which we apply to the Budgets of the
Government of Indfa amounting to Rs.
500 crores. then we introduce a prece-
dent. And my friend Pandit Thakur
Das Bhargava will find two months
hence when his comrades of Punjab,
the Punjab M.L.As. discuss this sub-
ject they will approach it in a. very
parochial way, from a very small angle
of vision. I do not want my friends
of Punjab here to be prevented from
exercising the privilege and the right
which they have got of bringing up all
the problems of Punjab, but please do
not rouse provincial jealousies. We
are not here to discuss the prosperity
of Punjab and the non-prosperity of
other States. If you bring in that
there will be controversy. I do not
like, in this last session of Parliament,
to take part in many of the dis-
cussions. We have been told it will
be a non-controversial session. The
token money is needed for the Punjab
Government the Government must be
carried on. But if we bring in con-
troversial matters of an all-India
nature where the economic prosperity
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of all the States is involved, people
like me will be forced to participate
in such debates. Also, I do hope my
hon. friend, the Finance Minister will
make it clear whether it is proper for
this House to go on discussing sub-
jects which a couple of months hence
the M.L.As. in the Punjab will dis-
cuss. We are here to grant the money
—we are not here to think of the
prosperity of Punjab or of whether
Pakistan can again merge in Punjab
jamz of such other controversial sub-
ects.

Shri R. Velayudhan: Then why has
Parliament taken over the administra-
tion of Punjab?

Shri B. Das: You have to understand
a little bit more of why we have
taken it over. We have taken it over
temporarily, but we are not going to
discuss the details of the administration
of Punjab or of any other State here.
With these observations I will appeal
that we rather conflne our debate to
the financial grants that are necessary
and not raise all-India controversies.

Shri Kamath: Non-controversial does
not mean non-discussional or non-
critical.

Shri C. D. Deshmukh: I just want
to put a question in continuatiog of
what the hon. Member has said. ?t is
bound to be considered whether on a
vote on account for four months or
three months, whatever it may be, one
goes into details as in the case of a
full Budget. That is one issue even
apart from the other issue that the
Punjah Budget happens to be before
us. But it happens to be before us
only for the purpose of getting a
vote on account. Last year, when we
had a vote on account because we
kpew that there was g6éMg to be a
full discussion we gave a vote on
account, I believe, withaut discussion.
Here the situation is slightly different
in that the full debate 'is going to
take place but in the Punjab Legis-
lature—otherwise there is no difference
between what happened here last
year and what is going to happen this
year.

Pandit M. B. Bhargava: But is fhis
question not late?

Pandit Thakur Das Bhargava: We
first allowed discussion on the Budget
and so now it is too late to raise this
issue. Secondly, if we see the categories
into which this Budget is divided we
will find that so much money is
allocated and out of that f6r four or
three months you allocate so much
money. You have demarcated the
parental allocation for the full year
and then you have divided it into three

19 FEBRUARY 1952

Budget, 1952-53 88

or four. So far as the question of

or four months’ grant is con-
cerned I can understand it—you can
divide it by three or four and do
whatever you will—but so far as the
parental allocation is concerned you
have given that too and that must
come under discussion.

Shri C. D. Deshmukh: I do not
think that is decided, but the token
sum is decided. You might question
the arithmetical operation as to whe-
ther it is exactly for four months.
Last year I believe it was different—
it was not for four months. There is
an extreme case here in the Budget
where we are asking for rupees five.
crores for four months and for Rs. 35
lakhs for twelve months. The reason
is that there are recoveries which are
taken for reduction of e:apenditure.
The total expenditure on food purchase
is Rs. 17 crores but there is a deduc-
tion which leaves at the end of the
year the net expenditure of Rs. 35
lakhs, whereas in the Demands now we
are asking for rupees five crores.

Pandit Thakur Das Bhargava: I do
not question the arithmetical division,
but if you specify the amount which
is to be spent for a particular purpose
then you certainly determine one
thing, that so much amount is to be
spent. It may be spread .over twelve
or four months—that 1is a different
question.

Shri C. D. Deshmukh: We are not
deciding how much we are going to
spend in twelve months, and I gave
an extreme case where we have not
even given, at least not in this state-
ment., the total that is going to be:
spent. It is no doubt in the Budget,
but that is an indication of what it is
likely to be subject to such decision
as may be taken. The expectation is
that generally that framework will
not be departed from and therefore
what we are asking for four months is
reasonable. That is all the inference
that is sought to be drawn by the sub-
mission of the entire twelve months
figure here.

Pandit Thakur Das Bhargava: The
reasonable expectation is given there
as it was given in the Budget last year
and as it was given in every year's
Budget. ‘If the reasonable expectation
is given, that is if the provisional
demarcation of the amount is given,
then it is budgeting and nothing else.
If you omit that and say it is still
open for discussion then it is all right.
But if you put that in it is bound to-
glve rise to discussion here as to whe-
ther that is reasonable or not. If you
do not give that amount there I cam
understand, but if you give that
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amount then you are budgeting as
you have budgeted every year.

Shri Kamath: May I submit that
the Finance Minister in the course of
his profound observations has, either
inadvertently or deliberately, raised
an issue of constitutional importance?
So far as the point raised by my hon.
friend Mr. B. Das is concerned, as
regards the debate in this House, the
‘provisions of article 113 and article
116 of the Constitution are quite clear
on this subject—that the procedure in
Parliament with regard to any demand
-.on account is the same as or identical
with the procedure with regard to the
whole Budget (fhe annual flnancial
statement) and therefore whether it
raises any controversy or discussion or
«criticism we have got to go through it.
But as regards the point raised by my
hon. friend the Finance Minister, fhat,
I submit to you and to the House
-assumes some importance. He has in
-passing referred to one of the Demands
on Account, 85-A on page 3—that is
what I believe, he referred to—of the
book on Vote On Account supplied to
"Members, where the total demand is
about Rs. 34,94,000.

Shri Tyagi: See the foot-note given
-underneath.

Shri Kamath: I will come to that. I
hope my hon. friend Mr. Tyagi will
"have as much patience as he used to
“have on this side. And the amount
required on account is about rupees
five crores and odd or nearly rupees
.six crores. Now, you will see, Madam.
‘from the relevant article of the Cun-
-stitution namely article 116 which
regulates this particular procedurz of
-demand on account that sub-clause (a)
-of clause (1) of this article lays down
that the House of the People—the
Provisional Parliament here—shall
have power to make any grant in
advance in respect of the estimated
-expenditure for a part of any financial
vear pending the completion of the
‘procedure prescribed in article 113
for the voting of such grant and the
passing of the law in accordance with
-the provisions of article 114 in
relation to that expenditure. It is an
astounding position here that the actual
amount required on account far
-exceeds the total demand under that
head for the entire financial year.
‘Rs. 34 lakhs and odd is the total
«demand under the head 85-A “Capital
Outlay on Provincial schemes of State
“Trading”, while the amount required
for the next four months from April
to July is iIn the neighbourhood of
-rupees six crores. There is a foot-note
of course to this demand and that is
-that the amount required on account
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is considerably higher than the total
demand under this head and the
reason for this is that while the bulk
of the rabi crops has to be purchased
and paid for during the first quarter of
the financial year, realizations are not
restricted to this period but spread
over the whole year.

This matter raises an issue which
has a vital bearing, to my mind at any
rate, on the principles of the financial
system that we are following and as it
has been laid down in our Constitu-
tion, by which this House is bound
and by whose provisions procedure is
regulated in this House. The House
will see that article 113, which has
to be read with article 116, lays down
that the House of the People—that is
the Provisional Parliament now—shall
have power—clause (2) of the article
—*“to assent, or to refuse to assent, to
any demand”—that is one thing, and
the second alternative—is—*‘or to as
sent to any demand subject to a reduc-
ton of the amount specified therein”.
And this governs the procedure as is
envisaged by article 116 also, because
article 116 which relates to the De-
mand on Account says—clause (2)--
that the provisions of articles 113 and
114 shall apply to this Demand on
account also.

That means to say, the position is
this, that Parliament today has no
power under the Constitution to as-
sent to any increase in demand. The
Demand on Account is there, but the
Demand on Account is more than the
total Demand for the whole of the
financial year and this is a_serious
anomaly which the Finance Minister
and the House will have to earnestly
consider before agreeing to vote this
Demand on Account. It is open to
this House to reduce the Demand by
whatever amount it likes and sanction
as much as is required for the four
months from .April. But I submit that
the amount demanded namely rupees
six crores while the total demand is
only Rs. 34 lakhs and odd—tke very
act of demanding from this Hnuse the
«ix crores—is unconstitutional and
the House will commit, in my humble
judgment, a constitytional mistake—I
will not say crime (Interruption)
blunder if my hon. friend Mr.
Chaudhuri likes that word—in assent-
ing to this amount required on account
namely rupees six crores.

There are one or two aspects of this
matter. The House will see that so
far as the Demand on Account is con-
cerned. it is about rupees. tive crores
and odd or nearly rupees six crores
while the total demand is only Rs. 34
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and odd or 35 lakhs. It wss open to
the Finance Minister, if thut did not
conflict with his conscience or the
ﬂnancga! canons that we nave been
following, to inflate the demand at the
present stage and later on, when the
Yyear was in progress, a further demand
or reduction in the Demaad could
have been submitted either io this
House or to the Punjab Assenibly with
regard to the expenditure under this
particular head. But thai has not
been done and the House has been
asked to vote an amount for ‘our
months which is over sixteen times
the total demand for the financial year.
I therefore submit that this matter
which raises this constitutisnal issue
should be decided by the House before
it proceeds to consider all these
demands as a whole. Otherwise, we
will be committing a breach of article
113 of the Constitution rezi with
article 116. I would therefcre request
the Finance Minister to throw more
light, not on the foot-note to this page
3. but on the constitutional position of
this particular demand aad the issue
which 'I have sought to raise thereon
just now.

Shri C. D. Deshmukh: I referred to
this without referring to the page. The
hon. Member will refer to page 632 of
the Budget for the Punjab Govern-
ment for the year 1952-53 with de-
tailed estimates of Revenue and Ex-
penditure, as recommended by the
President. There., he will see that
under the head Budget Estimate,
1952-53, the total expenditure is stated
as Rs. 18,08,63,950. Then, there is a
‘Deduct’ entry of Rs, 17,73,18,000.
Virtually, although the net expendi-
ture is shown when we ask thz House
to vote a demand of 35,45,950, we are
in essence asking the House to vote
a total expenditure of 18 crores and
odd, as reduced by the ‘Deduct’ entry
the dimensions of which are given.
It is permissible, I think, to construe
the actual voting as covering the ex-
penditure. If that is done, then, it
will be seen that flve crores is less
than 18 crores and that satisfles the
provisions of articles 113 and 116. It
really raises the issue of what is the
meaning of this vote when it refers
to net expenditure in respect of which
both the figures are given: that is to
say, both the total expenditure flgure
and the ‘Deduct’ figure. I myself do
not think that it would be doing any
violence to the Constitution when all
the figures are before the H‘Q‘u‘:e_ and
you vote a smaller figtre knowing
that it represents the difference bet-
ween the real expenditure and the
‘Deduct’ entry.

Shri Kamath: The Finance Minister
has thrown further light, I admit;
but. still it leaves the matter some-
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what obscure, because of the explicit
provisions of article 116 of the Con-
stitution. Sub-clause (1) of that article
lays down that the House of the
People shall have power to make any
grants in advance in respect of esti-
mated expenditure for a part of any
financial year. Now that the Finance
Minister has submitted the total de-
mand as Rs. 84 lakhs and odd, what
power has the House to make an en-
hanced grant in advance in respect of
this expenditure?

Shri B. Das: The total net demand.
Shri Tyagl: Eighteen crores.
Shri Kamath: Not 18 crores.

Shri C. D. Deshmukh: The expendi-
ture is stated in the Budget to be 18
crores.

Mr. Chairman: That is what he also
stated.

Shri C. D. Deshmukh: Not the. net
expenditure; but the expenditure.

Shri Kamath: As it has come be-
fore us, the total demand is this.

Shri C. D. Deshmukh: That has to
be read with reference to the flgures
here. It is similar to the Order Paper
which gives the gist only. The real
authoritative  statement is contained
in this book. This is the annual
statement placed before the House.
That gives the expenditure, for the
purpose of that article, as Rs. 18
crores and odd.

Shri Kamath: I do not know how
far this is proper or whether it would
have been better if the Finance Minis-
ter had moved under sub-clause (c)
of clause (1) of article 116 of the Con-
stitution for an exceptional grant. )44
that were more proper than this pro-
cedure which he has followed......

Shri Tyagl: If it were. an indepen-
dent demand, how could you adjust
it at the end of the year?

Shri Kamath : Adjustments can al-
ways be made. That is not difficult.
Adjustments can be made from time
to time. Government always adjusts
8o many things. This is only an Ex-

" planatory Memorandum.

Shri C. D. Deshmukh: This is not
an Explanatory Memorandum. It is
the Statement of Annual Revenue and
Expenditure.

Mr. Chairman: I just want tp ask
one question of the hon. PFinance
Minister. Today, are we not exactly
asking for the vote of the House with
regard to this specific demand for
flve crores?
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Shri C. D. Deshmukh: Yes; we are.

Mr. Chairman: Then, I think, the
question which Mr. Kamath hag raised
regarding the constitutional position
is relevant. We are not asking for the

vote of the House for the entire sum.
of Rs. 18 crores.

Shri C. D. Deshmukh: That is right.
The Annpal Statement does indic‘ate
Rs. 18 crores as the figure for expendi-
ture. That is the point I have made.
Had we been discussing that, then,
we would have asked for 18 crores
minus the ‘Deduct’ entry and there-
fore a net expenditure of Rs. 35,45,950.
Therefore, the point is, for  the
purpose of construing that article, the
?xpendlgure is the figure shown as
Expenditure’ and not ‘Deduct Re-

ceipts’.  Receipts .cannot be expendi-
ture.

Pandit Thakur Das Bhargava: If
We are passing the entire Budget, we
may take it that incidentally we are
adpp}mg_ all these figures. My sub-
mission is that if the entire Budget is
relevant, and if this allocation is also
relevant and the mathematical cal-
culations are also relevant, then, out
of a total demand, a demand for a
smaller amount is made. That, I think,
satisfles the requirements of the
article in the Constitution. If we
take it that we are not passing the
entire Budget and that we are not
practically adopting all these figures,
then the question may arise. Other-
wise, when this is the entire demand,
and out of that a smaller demand is
made, I think it is perfectly in order.
I do not see any difficulty.

Shri C. D. Deshmukh: I mav add—
I have just received a note—this pro-
cedure has been in force in the Pun-
jab and has been devised in consulta-
tion with the Comptroller and Audi-
tor General - and the Law Ministry.
That does not mean, of course, that
that takes the place of a ruling of
this House. We can only say that we
have followed this procedure in pre-
ference to any other alternative.
Frankly, we did not think of any
other alternative because we thought
we were well covered by competent
advice.

Mr. Chairman: I think we should
take some time to consider these ques-
tions because it has to be seen whe-
ther the procedure followed by the
Punjab Government is to be made ap-
plicable here and there is the matter
of the constitutional issue. Of course,
if we read articles 113 and 116, there
seems to be some constitutional impro-
priety. Therefore, I think we should
further consider this aquestion and
then come to a decision.
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Shri Tyagi: May I know exactly
what is the problem? What is the
question which requires consideration?
I want to get the question posed in
precise words, so that we can very
clearly put our case.

Mr, Chairman: I think the hon.
Minister of State has understood
the point rasied by Mr. Kamath,
namely when the amount required on
account is higher than the total de-
mand under this head, whether the
procedure laid down in the articles of
the Constitution is complied with.

Shri C. D. Deshmukh: The only point
is that the article does not refer to a
demand but it refers to the expendi-
ture. The words are “the expenditure
for the year”. My contention is that
expenditure for the year is as
shown on page 632, which is Rs. 18
crores and that the rest is only an
adjustment of receipts against that ex-
penditure.

Shri Kamath: The hon. Finance
Minister stated that it has been follow-
ed in the Punjab and that we may
follow the same procedure here. 1
think this is open to question.

Shri C. D. Deshmukh: There is n
question of following it here. :

Mr. Chairman: There comes the
difficulty whether we should on this
occasion adopt the procedure followed
by the Punjab people, or follow the
procedure laid down in the Constitu-
tion. I think the Chair will take
some time to consider this point of
order. :

Shri C. D. Deshmukh: I have no ob-
jection to this procedure. What we have
to construe is the word ‘expenditure’
in that particular article. Then it will
be referred rightly. The article does
not say ‘demand’ or ‘the actual figure
of demand’; it says ‘the expenditure
for the year’.

Mr. Chairman: This point will also
be con‘sidered‘

Shri Kamath: No other article refers
to ‘demand’ as such. The words used
everywhere are “estimates of expendi-
ture”. The House has before it the
demands for some of the expenditure
to be incurred...

Dr. Pattabhi (Madras): The esti-
mate of expenditure is the demand.

Mr. Chairman: The various inter-
pretations given by hon. Members
will also be taken into consideration
and a decision given on this point.
Subject to that, may we proceed with
the discussion? I think that discussion
on Demand No. 9 has ended, subject
of course, to the reply of the hon.
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finance Minister and we can proceed
with the other cut motions on various
other demands.

oo afed Tw ;& A dF-
fafreda (general administra-
tion) & ¥k 7 wAr a@ FFAT
1A § v x@ AR o dAE & L
Kz 9% ah & (state of affairs)
& a1 o A wAafa @ gERr Trw
ar a.fg? ) star 3 %5 der w73
3 fear a1, W gHwT W@ aw
qT § AL N AR Frzd @R
g, foa A< g & S, I
fe & smae wmgdy § 1w g W-
~ feo@ddz § #@ W w1 AT@
§ a qg wowar § f§ aie 4§ faqd
9 FT FTH TE & AT .

[Lala Achint Ram: Regarding
General Administration, I would like
to say that we should iry to runow
the present state of affairs in Puaiab
and understand the psychology of the
people. As I said earlier in fact the
common people of Punjab- the
peasantiry—are a frustrated people
today. If they have some work
in the Revenue Department, for in-
stance, they feel they cannot pet it
done without giving money.]

Mr. Chairman: May I interrupt the
hon. Member for a minute? I think
the hoh. Finance Minister will be will-
ing to give one consolidated reoly for
all the points made on all Demands.
In that case I would like to know out
of the cut motions which have been
given notice of by Lala Achint Ram,
'whg'ch of the cut motions is he mov-
ing?

Lala Achint Ram: I will move cut
;r;otlons on Demands Nos. 10, 13 and

Mr. Chairman: If hon, Members
speak on all the cut motions given
notice of, then there will be only one
reply and, therefore, I would just like
to know 2t this stage whether the
hon. Member is moving the various
cut motions on other Demands

Lala Achint Ram: I shall be moving
cut motions on Demands Nos. 10, 13,
15, 20, 29 and 38.

403 P. S. D.
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Mr. Chairman: Except on Demand
No. 12, the hon. Member is moving
all the cut motions.

Shri Tyagi: Will he make a speech
on each occasion and have the Gov-
ernment to reply to each?

Mr. Chairman: He will make only one
speech and there will be one consoli-
dated reply.

Pandit Thakur Das Bhargava: I
doubt very much whether it will be
regular. If all the Demands have to
be taken at one time, then it will be
a geceral discussion on the Budget.
Each Demand should be taken up
separately and voted upon. It can
ba like the general discussion on
General Budget but here the subjects
are specified.

Mr. Chairman: Not all the Demands
but the Demands on which cut motions
are given and therefore the subjects
are specified here.

Pandit Thakur Das Bhargava: I
doubt very much if they can be con-
solidated together in this manner.

Mr. Chairman: Instead of allowing
an hon. Member to speak on each of
the subjects separately there can be
one speech covering all the points
raised in the cut motions and that
procedure had been followed by this
House on more than one occasion.

DEMAND NO. 10—GENERAL ADMINISTRA-
TION

Mr. Chairman: Motion is:

“That a sum not _exceeding
Rs. 49,15,000 be granted to the
President, on account, out of the
Consolidated Fund of the State of
Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1853 in respect
of ‘General Administration'.”

Corruption in the Administration
Lala Achint Ram: I beg to move:

“That the demand for grant on
account under the head ‘General
ﬁgmig(l)stration' be reduced by

. 100,”

Rehablilitation

Lala Achint Ram: I beg to move:

“That the demand for grant on
account under the head ‘General
Administration’ be reduced by
Rs. 100.”
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Mr. Chairmian: Cut motions moved: Consolidated Fund of the State of

(1) “That the demand for grant
on account under the ad
‘General Administratinn’ be reduc-
ed by Rs. 100.”

(2)“That the demand for grant
on. account under the head
‘General Administration’ be reduc-
ed by Rs. 100.”

DEMAND No. 13—PoLICE
Mr. Chairman: Motion is:

“That a sum not exceeding -

Rs. 86,30,000 be granted to the
President, on account, out of the
Consolidated Fund of the State of
Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1953 in respect
of ‘Police’.”

Police Department
Lala Achint Ram: I beg to move:
';That the demand for grant on

account under the head ‘Police’ be
reduced by Re. 1."”

Mr. Chairman: Cut motion moved:

“That the demand for grant on
account under the head ‘Police’ be
reduced by Re. 1.” '

DemanNb No. 15—EDUCATION |

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 55,77,000 be granted to the
President, on account. out of the
Consolidated Fund of the State
of Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1953 in respect
of ‘Education’.”

Basic Education
Lala Achint Ram: I beg to move:

“That the demand for grant on
account under the head ‘Education’
be reduced by Rs. 100.”

Mr. Chairman: Cut motion moved:

“That the demand for grant on
account under the head ‘Education’
be reduced by Rs. 100.”

DEMAND No. 20-—INDUSTRIES
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 7.00,000 be granted to the
President, on account, out of the

Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1053 in respect
of ‘Industries’.” ’

Insufficient arrangement for cottage

industries.

Lala Achint Ram: I beg to move:

“That the demand for grant on
account under the head ‘Industries’
be reduced by Rs. 100.”

Mr. Chairman: Cut motion moved:

“That the demand for grant on
account under the head ‘Indus
tries’ be reduced by Rs. 100.”

DeMAND No. 29—FAMINE
Mr. Chairman: Motion ijs:

“That a sum not exceeding
Rs. 40,000 be granted to the Presi-
dent, on account, out of the Con-
solidated ,Fund of the State of
Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1953, in res-
pect of ‘Famine’.”

Insufficiency of measures
Lala Achint Ram: I beg to move:

“That the demand for grant on
account under the head ‘Famine’
be .reduced by Rs. 100.”

Mr. Chairman: Cut motion moved:

“That the demand for grant on
account under the head ‘Famine’
be reduced by Rs. 100.”

DEMAND No. 38—CapriTaL OUTLAY ON
PROVINCIAL SCHEMES OF STATE TRADING

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 5,91.53,000 be granted to the
President, on_account, out of the
Consolidated Fund of the State of
Punjab, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Capital Outlay on Provincial
Schemes of State Trading'.”

‘ Insufficient medical facilities
Lala Achint Ram: I beg to move:

“That the demand for grant on
account under the head ‘Capital
Qutlay on Provincial Schemes of
gtauleog‘rading' be reduced by

s. Al
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Mr. Chairman: Cut 1notion moved:

“That the demand for grant on
account under the head ‘Capital
Outlay on Provincial Schemes of
State Trading' be reduced by
Rs. 100.”

wmwr.fwa vw: qd dar waw
q3ar g e a7 gAY 32 A & fr 5w
# agq a%7 7 &t | § a gAwAT WO
LEE CEACHREE LK C K K i
AET AT gT AT & gt ik ol
f et & 1 geadl gafsd ey § s
71T ALY 73 AN KT AFY |

wET-wTd Tvg-AoY (% w Arcraw
faege) : ot & w7 HoF

weT ufwy oR : Fgd a1 7 anft
aiam.maﬂ#’rﬁnwi’mgl

W wma  qoTg ) qT wW @
&l ?

wwt afww T g g fafaet
AT qA g AT A qAw A g
g1 g

SLE QIMMAT & qArcHF a
# o8 & w7 W@ g fFoamw
39 F7 ¥ra foawe & JAT AmfEd
9% A A wTATA 91 6F T & 97>
ot gre+ 1 qar Agt a1 fF 7T Ay
T g@q § | & gAaT g 5 a1y W
F gL FT GAT BT AAT0 ATET.
&3i% qg 99w &0 Avwar §23 (Cen-
tre) Fg3i g war ) I 59 ¥y
§ aEgE ®%ar § fF awar & 9]
7% 4 W sy &1 F g aad
qarieod wggw &<an § 6 st ¥
F1€ o TR & Harew § A @
fasgm migdr § 5 & @i dar f2d
g1 F14 F2a7 A% | F I F19 frwaq
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T T wS, 78 T wow § ) e
N fem & Iz g § 1 oA

w1 A1 $17 F9gd 7 § A qg AT
¢ 5 wagh § w1 o7 wiT Al

. ® dar fad gu qafed amar & s

fasge migh 3 1 sre e Fearide
& q]RT FHIT €Y 7F KA1 § O awe
4 et af T 97 1 afed ga
s & faw & s ag wigdr @
TaqAe & Aifcow AT w0 eqe
T | AT qE FE %Y & fv @@
afl- @ FAg Y q@ I wEIET
751§ @ A ®Y oWIAT § ) Hiwd
oTT I AT AR & A Ay wrmA g
fF 5T a% qHTE & IET ¥R I AT
T § | 37§ ¥ T Y ¢ I 9>
g T 1Y o AT s B g by
g1 AT T\ ¥ I AfwT fw wiga
¥R @A ¥ (¢ F@ A AF §
&Y yar 97> & &) Agg &, aga @
T4 §r 7di A1z T=d & foo, A R

‘Az T ITH & T 3 A A

g & faare a2 &) FgI@IE” &
fs wda &1 F1agrir FE § | F Yy wioq
¥ fewe w7 @¥0 gur a1 N FRT w7
T AR 7T AT & Favar g7 ¢
awx 4 fear & 1 3T st 7Y 91 77
st e g &t fgs €¥¢ (where
the people stand ).

arg crwATeraw fag o AT W 8¢
o A frgfi e fwaiqd 47

oo afew Tw : gg a1y § af
AT, 9 q4 AT &iF § |

few Trvq-sisht (Y @) : ag @
A9 §Y agdw & R M widady w-
T g § =g frgraa Swraadr @ 13-
w aE § W &% axg ¥ s
g e
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oft v . o7 gEe Oy e d@
gz & ? g

LD R GG
¥ § s o AR 9 sdwE WA
( fair ) gu & s dz HaT & &
ge & @ A wAfasew (Just
and fair on the whole. That
is my conviction) 1| 9% TEY
®UTS § a8 A7 7 g & | IfFT ag A1
W g & oww ¥l wfegd 5 2
& AU A AT FY A 7E) fxmr g
T AT E 7 I F AR HANT )
9 3¢ o JEF &Y 9g T 3 AR
a1y g 5 97 §8 3+ &, 1 a8 -
faa 7l grm, e 7&Y g 1 sl st
N Aew g oA v wAmT @
o 2 | auw qifzaY } fas T oF
wrww qed 8, fm § sqiqe
§, @fafees § st gat @ &
A qar 7 gwied f& oy R qora &
fazare #ate (command) ¥ &,
uF @waT dawq (section) T F
faw® & XEOI 99 AT AT
o § A A5 AAGT SNFF A’E
1§ THABLAT T & |

@ arr GRfafedaw ( rehabi-
litation ) ¥ aR & § | W W
ot fafrecage &8 § 1A T
vy arfrer &Y FTAT ATEAT § | HET
¢ fF o agi 38 Tl 3 #R am-
NIFA IR TG T )
i fogfw & s §F v
(interested) & & 4T & ™ )
¥ I ST 4T Af @ At &
W qF U & FXL Jg TR 7 § A7
fis wade ¥ 5q age (viewpoint)
&% & | TES W@ § ag < Ao
g ¥ fafret aga ®1 wawr dwar
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g & dar wrgw qear § v 94 ¥ Ram
TR gemifc g 1 azqaar § %
7ew ' qefaT ( partition ) ®3d
It maiie A7 A1 N ghaa =7
AT AT 3 TATFC AT 47 1 THT A
T arfe £ aE) Ak § 77
AT T4FFL & 1 AT AT FETAIAT
(compensation) 3} I TAR-
dz 71T § 1 AT qg TadFz forg 7 @y
st oAzl W gadw  (in-
tact) TaT g g AT & AR IA®
7T w1 THAIfaT *¢ (economic
cnt ) 7Y smar &, AT w1 AfEw
FAT T Far d37 §, Ko FT AT Yo
FT @51 §, zq *7 ATfoT 7@ #7437 &,
qg TaAe AT § | X9 qTG qg FEIE-
dz § | wa 2 ag § e s fr ag ana
arfr & fw forg & ag¥ 29 gre adT
41 I K T A9 T B THE FAT
fear, ag stra & feerard & ar adl,
T A AT G FW@ & ar A )
T ag qredr A Daar  sar
&Y & ga| gFar 97 | SfET oF gt
¥ fsg @fag fs e & 98 9X §9 @
¥ %z @ fzar, I9 # NeT w1 FA
&< faar, ag Fq * foyexardy & ar
agf, ©@ 1T FT AT H qEATT § |

12 Noow

g grAa § f& ag g faeaardr
g, awt & fyedvary gt &, BT =g
& ax & fs o # fagrdy et &t
qqqAAfAs FI A g § 2 F
et § fo g Jgaardr FT & S
a1 gaar A & ga TaAde aw
gfzar € qar §@F § | We are
trying to do justice. We think
in this way T sfeas 5 wfiag
fewr 21dad fis s 3@ & afr aadg
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(unfair) «f § 1 g s w7
T AT g g @, ST g v
7 § ot afeow oY get ¢, 7g ¥ @
wge T grft | fafe agw w1 T
ama ® 30 fF oA g e T &,
v o @e At § T ) fiw &
o Q@ wmE gH ?oEwy § g
ot § 37 %7 Qa7 JA g w T
|qr @A 3, e & a8 IwT
37 %Y fagwa & a7 w=T fF 59 w7
3y A ¥ w7 fr IdtT A @
& 7 R g T &, W owT AW
ST 9T W HY ewr A& g |
W TR AT HT aET9T g §
AT I BN & JYL Hy=AG (plea-
santness) =1 %3 1 AT Tt aTA
% & fir T ¥ & arae AR ol
ga@9 (develop) i § ux =&
a z@  wE THT g & daed
g & o1 9§ X feedws qdaqg W
sraed (priority) & wmadr | fae-
T qH ) 59 § fammm g Jram

f& : you are trying to do justice.

wRit w1 @A g Anfed i you
are earnest to do justice, and
you are trying your best T
fazare  (conviction) IF Y
dzr &3 1| WS &7 AT F ITH JHA
¥ 2 8% yetit is something
¥ & AT I ¥ foq gfry I q€
T i @ F dar 7%, St 9T M
W @ fremr ara fs sat § gd
AR Tl faedy § ag aw A &
g I @ & A T afrey
#1 A&t & smaifr afew S genfawst
feeses  (economically displa-
ced) g 97 ¥ 3% #1 dww T &ifwd
@ 3% B FEEHT  wrad( fF o g
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AT FF, TG 7 QS LY AT AL IT A
§3 7 3 fadar

ol ara ¥ a8 A& w0 TG/ §
fe a7 & 37 AN w ATEHAR-
#dt (uneconomiocally) >z (pla-
oced) =< fgam) gt * A9 W @
% foq wwqT # fear ot st o 3
I A ¥ I, aHdr ¥ fog, AHET
TR & fag & & At ¥ foq e
QT %03 & foq 53 fad . They
are loans. 9T & 9q & qI@ &
w1 quar feeni & gfas w3 & fog
AT rar & AT Feargree smar o

Please pay such and such

amount, % I # yHaa 2fed,
Tr @Y Ag FERATTAws Fee §,
AT 39 & A1 & AR & foq a1
ferar, a9 &1 &1 I 433 & foq 3w
FY &7 #T IE@ § AT 9 frd go
AFM B WA SAF AR & (v of
&Y N geta @A § Tifeer 793 &
I T AW QY qfFRmE § g mar
R agr M I wr wwE fawr wg
@R sEE Tg, [ifE et &
awmAl w1 agi 93 fggentaat & faar
#T &yt wer 1 A qwar § fw Iw
St 78 groa g€, 9§ # w1 fyenare
41, 99 } anferT w0 AR fFar § a
99 § B AN FIT $ T 50 Iraw
& 1 ¥ wrede fafieeT ame ¥ g
& {5 A9 IT ¥ qHaA W oAg-
ge #ifq o 97 & aqu gazaiar
aa® w1 agh 9T A ay A ardi
1 wAra T & AT gH AT A Q)
awan dfew gfvar w78y gy o
wg gt § A1 et § v g
Y FgLari ¥T & IT ¥ W )



885 The Punjab

[@ren afaa Tw)

agd: # 77 wa wfow & a sgw
f& 97 1 g foar ara dfea Faz
7g wwfaa 7 & &Y 97w weadr few
9T | qE A AT, TR R I I
WT F AT E WA A oAy
W A F GFS AV FH A FA [ F)
giw ay & fou Aecdt #7 & o T
geaAfMrdagam ® @} &
¥ w7 FF | o9 F {7 FA
¥ ¥ frw ov uF Nz o &, 3
oy § & ag wifew & og® &d
AT FT AT FH T A 9EAT FT
TN A 9T THEF A § | 39 AR
# #gm fF g ¥graT FF AW @
v fa ¥ @R TR AR ¥ ¥
T ¥ ANA & IF F I A HE
N9F N 7 T o w7
af9q | a8 agr & AT Fgi § =
arer %% ? feame & fopph #v9 § 7 7
2@ 3T uF wE A R awomnr fE
o TEeEd s ¥ 5@ 5EW 8
¥ qzg @@ AT wEA & g
g AT GTHFTT AW § I9 gFW w7
T TYAT WEATL AR § 1 AT AT
g ThT ezl Y Thaw w1 =T
o w53 § P a8 3¢ g & 9 3w
w vt @ &, v F ¥ ag =@
Tqqr Rl FTHY 2 gwar & 7

TG & qX F W §r
WX 97 N ISR IO AT
R e fs g s A Y
WA e AT ore WY R AW
fold § Ao AR @@ )1 o I
¥ qut am f5 o9 W W R AR
arY, €I qiw ag § ofr | A qu
W ak ? g wwi agw W A
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o sREr et WA N W@ ATS &
fot 9w & gy fawmifn o f5 oy
¥ gu fawifr & amaor R
afeee T AER fed m, ghn
@R TE ¥ 9w fxar 7o
I R dmedwaag & fr
o afeak R @ gT @R
o WA QT A T 7
Fham g fd smw N 3§ *Fw
T W9 (progress) ¥ aweHr
R, ¥ ¥ @ e A9
g & 5 QO 9™ & I W qErA
T8 § %7 1 Ny frly TR w7 Qo
w Dfd fs wof 7R ¥ I=< A9
fogaer w1 AT § @A
o A AW Al 3N & § 9n
W AT A Ig FTH H FAT &
% fod wEART ¥ qw oI A @
R o 3 g, @ fogde &
e ¥ TR A Y IE@ TR wOT
¥ 7Oz fre fHfag 1+ o ot W
oo 4 gRm &R 39 %1 war
3T 9 a" F< faar I | 9y fowa
fr oo vl T frod R A
ATAQAT, WX I 8 9 IF At
7% frey @ 9@ o Hfvd, IEr
ok ¥} @R aF Qfd, Sfew ¥
W &Y T F B AT & & FIE |
wEm & fod s fogde w1
daT & ¥ | AT FH @ F Sav
FHAG G § T AT K AFAE )
Iq & W FA H aOwr i § )
qg® oF feave fawmfon s &,
fex qua feoddw  fawifar #ar

g W wag 3 feew smwr
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.-

&1 7 3, aefr off 3 i< ofrrefy goorly

At & @& aw TR W e
feomar ar,” e B gk A,
R ot et @ fr anflae gt O
MR o AN gk d ! X
ST & swarc foud § s Jgcar
FH, [T AW, gH A qEETAT
s fr anfex seww s & 7 W
Frzfedt # g w0 @ o€ & e
gAY ar ¥ @ I R
w W A s ¥ fed aff R
FT awat 1§ wgar § 6 gl sl
waH & fod e awd & A qg T
7 7 I A} 9@ & q_C _W
& awar & 1 A0 W A A e
f& g w1 gfee w1 g 7 AR
W & o dumlt Qe A
fro, M gm A PR AT HE AW
go dto ¥ T qEX WRAT ¥ e
& gna § 1 fah o w1 ag & wg
e T P fs oWk @
RTAST T AgH & AT 1 aw gfar
F wft dur awer @ A am,
AR gEe aft  qfers sk g
¥q &, IR wafed a9 S §B wE
I WA gfrar ww & ag
o 7> ¥ S A & e fowpha
% TQE 9T AT WY I KT ®W QA
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Fax § dow AN fr o=l
§ Qdguem  (evaluation) @
| It fafrex g & A
fanfe el A g e &
T N T E § 9w
F CAeUT I @R | A qx afed
fo wwwt & ferr o oy
i@ w mew ag g e A
et qft 8, go fro ¥ FwT wrot
e A qf @ wd
Ff gmd maAdz g gfemr
Jgh aw wEAd & ara et o
Ml w1 aEAT v W
Iy A A A qqr g fF oW At
FaTr 3 o frar @ wT AR I

% ¥1& foar 9 oY T qg wg €
fF a3 R W B faar o,

" T oA gon ¥few, awaw & fr R
W firedt N W g Aw Al
It WA N IwawE &
AT § 6 F o T a3 oS AR 7% 5y
FLA A TE | wq X A w7 § A
oy aww § 5 ag ot gt sl
g wfed o aa v §, dfew
¥ sgm owEn f fe @ amr owi
o g Ty WA § ) T AW PR
dfsr 0 T FQ &

“Have contact with the masses.

FR ¥ fot 37 g st A faw
awy, A& @@ ama wY T A e
1Y FY IG FTH F A SGF  ATEH
T fre @ g, & O owdm e
(extreme attitude) & & wwar
w AR & o wEm fe s
tom Wik fs @ arde o aw
FoaeT 2 &

Y ag o qfeow cdwiy srod
(Evacuee property) & 9

Work for the masses. Make your
schemes understood by the masses.”
But if you go and work among the
masses you are told that you are not
working properly. If you try to mak
your schemes understood by them, you
are not making them riuntly under-
stood by thre masses.

agr aF oo A g aw I g
A9 & qfeely § FFETT A W@
T qfe s Ay § frwy Iwer
R 4 fre gwr gty Tw ¥ oAy,

g W W wAAw



8R9 The Punjab
[eer sfam W)

#19 q® avd § f5 wrdum 7 faed
ar At ag foT &7 ) & wwr § 4@
g gEY § | ¥1T oWaT o TET Y
TR a1 w7 §WH, § & s g
&g #1 A< §, 7 awmar g B
i dw g, ofemw &1 woT HW0 )
WA g frsw & 51 &1 foo
g e Awgm g 5o s
@ g g 5 Roepw ¥ dar
@, 9 IT FT T G TF @ H}
gzt @@t | Spend Rs. 5 crores
out of the fundg which you
wish to pay to the refugees.
A7 FAT @ FQ, AR FAT T ¥,
o &, v e | FF T
A 5@ & ¥ Fe &ifemm
7l e g gfFRE & @ R
¥ FT ITATE § | ATHY T & qATfeOw
# ag o w0 wear § 6 et w7
i fe Fedfafodem & g ag s
ow A g, @ "o @Ea ¥ w
fe & d ot ag arg A w&), & gwwar
g fFamal o o g afex
SR FY TeAHEHT ¥ AT AG T
§ 199 ormard § O @ax fS
fs o sl oifee ¥ s & W
fifafsde & m & <7 %
amy memw R
W TR Ay e Sw A
aE W feomn smar € ar wr
wrar g 6 &f aver aga & g
# ogar § 5 o9 @ 4@ sudai g,
e dmr ovw g¥ Fwfed fow ¥
BI% 9§ AT THW g% | T T8 A
W oy 7T ¥ fF g S quw
‘fmfmg:wﬁﬁwﬁrﬂiilm
WY B TR W aTw ¥ w o oomaw
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¢ o 3= ¥ & guwd ¢ fF TR
Qe e fifafedem @ mar)
# &t frc ot afr wgm e amy Wk
% vy ¥ AfA aifs & oww
# a q¥

Mr. Chairman: Was not this cues-

tion of Rehabilitation discussed yester-

day when the General Budget was

being discussed?

~

s A W . T S
feare 78 gam Al 7 feerw @
A ag 5 a@ o o I < Fare
%X g At gaAwT 9 %) gefan (hood-
wink) @ =N N W
aeft g1 M F wg [ wmEaw
i gpfer 57 ¥ s ofiss
gfrs 7 @ @t | o 77 79
ARy §, ag qqedy AFA & 1 Ay
W ffafRmr e & s@ &t q@
aE ¥ @ardd § wared | frw avg
w1 feafafodem gam & ?

W@ ;. qW oyt 9% "ew
¢ was fafreer R @g W@
qr e ¥ 3 9 17 A w9
fRfefRaa g I soag
HATAT AT AT F wqAq |} fF &
A ot A FT F Ay
ffafedem & @

wrer sfea ow AR A el
g frwe ol & oot w9 F ag
T | e gy sa faet 9w
T ¥ A7) A 98 & i EW weA
¥ @A IR, AR T AN g
¥ 91T ag oaTE AT & | aWE gt &)
g * fau EUE g A W@ )
e aw N wf@ s s @
a5 ¥ | A9 qg  freem o



891 The Punjab

wifrg AR fF a9 @ v F 5@
# aga e &

o & WA & aTX F FgA7 qIRAT
g 7 o & faefed & o ®
oA geede ad gan & W1
TR A ER A & qrg W O FreHy
& forr ot ol A e g &
q AT AF § M Tw g § gEd
g o § B ot gt 8
Ted o et § o g g & e
ATAIZ T AT & g e A€y & Fr
$% RN | W9 TAEX 9Tee
WRaEd ® wEw [N gEfae
TE TEEY ... ..

Mr. Chairman: There are other sub-
jects as ‘“Unsuitable provision of

lodgings”, “Female prisoaners in the
Punjab” etc.

ater wiww qw: i aw @
w97 fF OF I e #T g |
ag qw foar o & FFW g oF &
a} # o7 A AE T wWZ /A
HeorHTE | AT QA AT T AW AT

WHaR § qF wear agar g e .

W aEa @ § 5 9O ¥ el
ger sl 3w A faw A oW fw
9% AT | gEA & are fRT S A
aidY off arex g FEgq @ fF Sef
w fegredw  (Reformatories)
A | & gumar g fF qorg & de
& ar § o foard F3& aarg 7€ |

Shri C. D. Deshmukh: This cut
motion was not moved.

Mr. Chairman: 'The hon. Finance
Minister says that this cut motion was
not being moved.

it o WTCo WY : F7w Fufufa-
Swr 7 @t ¥ am ot E )
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Mr. Chairman: I personally would
have no objection to allow this sub-
ject to be discussed; but the hon.
Finance Minister said that the hon.
Member has not moved this cut motion
and I brought this to the notice of the
hon. Member.

Shri C. D. Deshmukh: I only drew
attention t<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>